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REPORT 

l. Introduction 

I, the Chairman of the Committee on Government Assurances, havil"" 
been authorised by the Committee to present the Report on their behalf, 
.hereby present this Sixth Report of the Committee. 

2. The Committee was nominated by the Speaker with effect from the 
Jst May, 1969. 

11. Sittings of the Committee 

8. After the presentation of the Fifth Report (Fourth Lok Sabha) on 
the 80th April, 1969, the Committee held six sittings on the 9th May, 
tst and 2nd July and 7th, 25th and 29th August, 1969. At tkese sittings, 
the Committee examined the nature and extent of implementation of a 
number of assurances, considered the requests from Government for the 
dr6pping of 15 assurances and also examined the reasons advanced by 
Government in 4 cases for not treating the replies given by the Ministers 
as assurances. The Committee also considered the following two cases 
regarding non-implementation of assurances, which were referred by the 
Speaker, Lok Sabha, to the Committee on Government Assurances 
(1968-69) for examination and report:-

(i) Letter dated the 15th April, 1969 from Shri S. M. Banerjee, 
M.P .• addressed to the Speaker, Lok Sabha re: non-imple-
mentation of assurances given by the Minister of State for 
Home Affairs in regard to reinstatement of temporary Cen-
tral Government employees who participated in the strike 
on the 19th September, 1968. 

(ii) I_euer dated the 28th April, 1969 from Shri Dhireswar Kalita, 
M.P., i1ddre~sed to the Sa>eaker, Lolc. Sabha re: non-imple-
mentation of certain assurances given by the then Minister 
of State for Petroleum and Chemic.als in reply to his half-
an-hour discussion held on the 24th April, 1968 regarding 
pricing of oil. 

Both these cases were examined by the -Committee on Government 
Assurances (1968.69) at their sitting held on the 29th April, 1969 and that 
C.omruittee decided that theaematters should be placed before the next 
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Committee for consideration and report. In' connection with Shrf 
Kalita's complaint. the Committee examined Shri Dhireswar Kalita, M.P.,. 
and the representatives of the Ministry of Petroleum and Chemical. and 
Mines and Metals (Department of Petroleum) at their sitting held OD< 

the Ist July, 1969. 

4. The conclusions arrived at by the Committee on the above matters: 
are contained in the Minutes of the sitting of the Committee which are-
appended 'to this Report ~nd form part of it.' 

III. Out8laDding Assmance. pertaining to the Thit'Ci Lok Sabha and Firlt 
to Seventh Sessions of the Fourth Lok Sabha . ' 

5. At the sitting held on the 25th August, 1969. the Committee per-
used the table (Appendix I) indicating the number of assurances out-
standing after the K.rutiny oI various statements showing the action~ 

tak.en in implementation of the assurances as laid on the Table by the 
Minister of Parliamentary Affairs, Shipping and Transport on the 25th 
July, 1969. The Committee are distressed to note that in spite o.f reo 
peated recommendations made by them and by their predecessor Com· 
mittee, Ministries/Departments of the Government of India have failed so· 
far to liquidate the remaining 8 assurances pertaining to the Third Lok 
~bha and 25-21 outstanding assurances relating to Fint to SeveDth S .. 
sions of Fourth Lok Sabba. The Committee Alesire that the Depart-
ment of Parliameutary Affairs mould be atbed to impi'e8S upon the ~ 
cerned Mi.ni8triesIDepartments of the Government of India once agabia 
tp dear the back-log of the out8laDding aaaurances without any further 
delay. 

IV. Letter dated the 28th April, 1969 from Shri Dhireswar Kalita, M.P., 
addressed to the Speaker, Lok Sabha, re: non-implementation of 
certain aMUrances ttiven by the then Minister of State for Petl'o-
leum and Chemicals in reply to hiJ balf-an·hour diacussion held: 
on the 24th April, 1968 regarding p-icing of oil 

6. In his letter dated the 2Sth April, 1969 (Appendix II), addressed' 
to the Speaker, Lok Sabha, Sbri Dhireswar Kalita, M.P., complained 
that the Committee set up by the Government undq the chairmanship 
of Shri Shantilal Shah did not have in its t~ of reference the question 
of pricing of crude oil and by omitting the particular aspect from the 
terms of reference of the Committee, the Government bad gone back on 
their assurances given by the then Mini.tet' of State for Petrole~ aQd 
Chemicals in reply to half-an-hour diSC\1Ssion raiaed by him on th~ 24t¥ 

April, 1968. A copy of the said letter was sent to ~ Ministry of Petra-· 
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leum and Chemicals and Mines and Metals (Department of Petroleum) 
for their comments. The Committee, at their sitting held on the 9th 
May, 1969. decided to examine Shri Dhire6war Kalita, 'M.P., and th~ 
representatives of the Ministry of Petroleu'm and Chemicals and Mines 
and Metals (Department of Petroleum) in regard to the said complaint.' 

7. While furnishing their comments. the Ministry of Petroleum and 
Chemicals and Mines and metals (Department of Petroleum) in their 
Office Memorandum No. 5/21169-PPD. dated the 13th May, 1969 
(Appendix III) stated that although during the discussion held on the 
24th April, 1968. Shri Dhireswar Kalita made a reference to the pricing 
of crude oil as well as of products, in his reply the Minister of State for 
Petroleum and Chemicals had dealt with the pricing of petroleum pro-
ducts only since the Member had' raised a discussion on prices of Motor 
Spirit, Kerosene and Furance Oil etc. prevailing in Assam. It was in 
that context that the Minister referred to the Governmenfs proposal to 
set up a committee to go into the pricing policy to be followed in respect 
of petroleum products. In the circumstances. it was obvious that no 
assurance was given by the Minister regarding the appointment of a 
&:ommittee to go into the question of pricing of crude oil. 

8. During his evidence. Shri Dhireswar Kalita maintained that his 
half-an-hour discussion arose from his Starred Question No. 818 answered 
on the 25th March. 1968 which dealt with the pricing of both crude oil 
and the finished products. He contended that the price of crude oil 
was first fixed at Abadan, a port in Persian Gulf, and on its delivery i11 
India. its price was fixed in terms of para 9(A)(i) of the Second Supple-
mental Agreement of 1961 which was entered into between the Govern-
ment of India, the Burmah Oil Company Ltd" Oil India Ltd., and the 
Assam Oil Company Ltd. Under a separate agreement entered ~nto by 
the Government of India with the British aQd American compames, the 
pricing of crude was done on the basis of impon par~LY, Shri Dh~reswar 
Kalita maintained that under the Persian Gulf Panty theory, With the 
price of crude oil having been fixed first at Abadan and from there with 
the landed cost at Bombay, then from Bombay to Calcutta and £ro~ 
Calcutta to Gauhati and from Gauhati to Digboi, the price of crude od 
came to be the highest in Assam when the fact was that Assam itself was 
producing crude oil at a cheaper cost. 

Shri Dhireswar Kalita further maintained that during hiareply to 
the half-an-hour discussion, the then Minister of State for Petroleum and 

I' and informed the HOUle that Chemicals accepted all these anoma les . . . 
. 'd' the queatlon of appolDU"g Government were very serIously consl erlDg . . JH:y 

a Commi,ttee to go into that very question, whether the pnang PO. 
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Ihould ~ based on. import parity or on the production cost or on any 
other faIr and equitable basis; of course, keeping in mind the various 
commitments which the Government had made and that an announce-
ment regarding the said Committee would be made very soon. 

Accordin$ to Shri Dhireswar Kalita, by excluding the question of 
review of price policy of crude oil from the purview of the promised 
commi~tee, viz, the Shantilal Shah C'..ommittee, the Government had gone 
back on its assurance to the House in this regard. 

9. In this evidence before the Committee the representative of the 
-Ministry of Petroleum and Chemicals and Mines and Metals stated that 
the Minister of State, in reply to the aforesaid half-an-hour discussion, 
had been speaking all along of the product pricing and at the end he 
promised the appointment of a certain Committee to go into the ques-
tion, 'whether the pricing policy should be based on import parity or 
on the p~uction cost or on any other fair and equitable basis, of-
course, keeping in mind the various commitments we have made' and 
with the appointment of the Shantilal Shah Committee, the assurance fn 
question had been fulfilled. 

10. When the Committee invited the attention of the representative 
of the Ministry of Petroleum and Chemicals and Mines and Metals to 
the recommendation made by the Estimate Committee (1967-68) in their 
Fiftieth Report that "a Committee consisting of experts in petroleum 
technology, costing and financial matters to review the whole basis of 
pricing of crude and petroleum products be appointed", the representa-
tive of the Ministry stated that the Shantilal Shah Committee had been 
specifically reque,sted to examine whether the prices of products could 
be fixed on other than import parity basis. If the recommendation of 
that Committee was in the negative, it would broadly follow that cru~ 
oil prices must confonn to the same pattern. If, however, a departure 
from import parity price was found feasible for petroleum products, then 
the question of appointing a Committee for the pricing of indigenous 
crude would be examined on receipt of the report of the Shantilal Shah 
Committee. 

I I. After considering the comments furnished by the Ministry of 
Petroleum and Chemicals and Mines and Metals (Department of Petro-
leum) and also the evidence given by Shri Dhireswar Kalita, M.P., and 
the representatives of the said Ministry, the Committee feel that the 
limited question before them is (a) whether any assurance had been given 
by the then Minister of State for Petroleum and Chemicals in reply to 
the said discussion that the Committee proposed to be set up by Govern-
ment would go into the question of pricing policy of crude oil, and (b) if 
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so, whether the same had been satisfactorily impl~mented. From the 
proceedings of the haI£-an-hour discussion raised all the 24th April, 1968, 
it is quite evident that no categorical assurance as such was given by the 
Minister of State for Petroleum and Chemicals to refer the question of 
pricing policy of crude oil to the Shantilal Shah Committee. Thus, there 
is no force in the contention of Shri Dhireswar Kalita that Government 
had gone back on the assurances given by the Mini8ter in the House by 
not inclu<Ung in the terms of reference of the Shantilal Shah Committee 
the question of pricing of crude oil. The Committee are, however, of 
the view that Government, in their own wisdom. shouM have referred 
the review aspect of the pricing policy in respect of crude oil also to the 
SbantiIal Shah Committee, particularly in view of the very clear recom-
mendation of the Estimates Committee to that effect and also in deference 
to the presistent demand made on the floor of the House instead of dilly-
dallying the matter till the Report of the Shantilal Shah Committee WaJ 

made available to Government. 

V. Letter dated the "15th April, 1969 from Shri S. M. Banerjee, M.P., 
addressed to the Speaker. Lok Sabha re: non-implementalioll of 
assurances given by the Minister of Slate for Home Affairs in 
}'egard to re-instatement of temporary Central Government em· 
ployees who participated in the strike on the 19th September, 
196R 

12. In his letter dated the 15th April. 1969, (Appendix IV), addressed 
to the Speaker. Lok Sabha. Shri S. M. Banerjee. M.P .. complained that 
tbe assurances given uy the Minister 01£ State for Home Affairs on the 
l~th and 14th March. 1969 regarding the reinstatement of temporary 
Government employees. who had participated in the Central Gove.rn-
lDen! Emplovees' strike of the 19th September. 1968, were not hemg 
implemented. 

1'~. A copy of the Shri S. M. Banerjee's letter was sent t~ the Mi.nis.try 
of Home Affairs for comments in the first instance. While furmshmg 
their comments, the Ministry of Home Affairs in their Offi~e Memoran· 
dum No. 9/56/69-JCA, dated the 24th April, 1969 (AppendiX V), ~tated 
that the statements made by the Minister of State for Home AffalTs on 
the l~th 14th and 28th March, 1969. in so far as they related to tem-
porary Centra] Government employees,. did not constit~te assurances as 
he merely reiterated the earlier relaxatIOns announced ~n January, 1969 
and assured the full and expeditious implementaU~~ thereof. In 
this connection, they further informed that the Home MlI~lster had auur-
ed Shri S. M. Banerjee, M.P., and others who had. met him on the 15th 
April, 1969, that he (the Minister) would look 1Oto the matter and 



G 

accordingly the representations made by t4e Members of Parliament to 
the Home Minister in respect of the temporary employees were uncier 
esamlDation of that Ministry. 

14. While clarifying the position regarding temporary Central Gov-
ernment employees. the Minister of State for Home Affairs, in his subse-
quent statement made in the Lok. Sabha on tht' ~Oth April, 1969, stated 
~ follows: 

"In my statement made in the House on March 13, 1969. I had 
Indicated that steps would be taken to ensure that the relax~· 
nons in regard to temporary employees are implemented fully 
and expeditiously so that the ord.ers of termination would 
remain only in cases in which there were stronger grounds fqr 
action. Doubts have been raised about the exact significa~ 
of 'stronger grounds' on the basis of whicil the orders of termi-
nation 01 such employees could nOt be revoked, It has. ther&-
fore. become necessary to clarify that in regard to discharged 
temporary employees also, irrespective. o[ whether thejr 
aervices were terminated by giving a month's notice or forth-
with by payment of pay and allowances in lieu of notice, the 
grounds on which the orders of termination may not be 
revoked would be the same as those indicated in my statement 
of March 13, in respect of employees under suspension. In 
other words, except in those cases in which there is a com-
plaint of -violence. intimidation or active instigation, the dis-
charged temporary employees would be permitted to rejoin 
dUly after str~ct verification in each case in the light of these 
criteria. The employees so reinstated would continue to be 
liable to appropriate disciplinary action under the Service 
Rules where such action is justified on charges other than for 
only unauthorised absence from duty or where there is a con-
viction for an offence other than one under Section 4 of the 
Essential Services Maintenance Ordinance/Act, 1968, viz. Jor 
mere absence from duty. 

It is hoped that the employees thus reinstated would justify by 
their responsible attitude and sense of discipline the conside-
ration shown to them by the Government .... 

15, In their subsequent Office Memorandum No. 9/56/69-J.CA. dated 
the 28th June. 1969, (Appendix VI). the Ministry of Home Affairs inform-
ed the COmmittee dlat ipstructiona had b~ i_ed to all the M_ 
triesIDepartmenta on the lines of the statement made by tb.e Minister of 
State for Home Affairs in the Lok Sablla 01'1 tbe 50th April. 1969. for 
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..aking further action in the matter of reinstatement of the discharged 
temporary employees who participated in the strike o~ 19m. Sept'emberr 196ft . . 

Ii. The Committee considered this matter in detail at their sitting 
held on the 2nd July. 1969 and with a view to make a correct appraisal 
of the situation. the Committee desired that the information on the 
following points might be obtained from the Ministry of Home Affairs:-

(a) the -number of temporary Central Government employees dis-
charged from service for participation in the September. 196& 
strike. Ministry.wise and Department-wise; 

(b) the number of temporary Central Government employees-
(Ministry·wise and Department.wise) out of them who have 
since been reinstated in service in terms of the Minister'S· 
statement made on the !lOth April. 1969; and 

(c) the number of temporary Government employees. Ministry-
wise and Department-wise. who could not be reinstated so far 
and the reasons therefor_ 

l7. The Mini$try of HQme Affairs in their Office Memorandum No. 
9/85/69·JCA, dated the 6th August. 1969 (Appendix VII) stated that out 
of th~ 3528 temporary Government employees discharged from service, 
2607 temporary Government employees had since been reinstated as on 
the 25th July. 1969. As regards the remaining 921 employees not rein· 
.tated so far, the Ministry of Home Affairs had explained that these 
employees had not fulfilled the pre-conditions for their reinstatement a& 

laid down in the statement made by the Minister of State for Home 
Alairs in Lok Sabha on the SOth April. 1969. 

18. In this connection. the Committee also noted that Shri S. M. 
Banerjee. M.P~, had raised a discussion in Lok Sabha on the subject 
under R.ule 195 on the 26th August, 1969 and in reply thereto the Mini-
ster of State for Home Affairs had stated inter alia as follows:-

"I am not saying that whatever we have done so far has removed 
the grievances of the Government employees completely. We 
should like to consider this matter further and see that all 
those difficulties which had been brought about are removed. 
Very soon we shall call a meeting of the Ministers concerned. 
the Ministry of Communications, Railways and Defence and 
consider the matter afresh and review the situatioa to see 
what further we can do in this matter. We shall do it soon. 

I 
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Sir, as the hon. Members know, out of the employees who wue 
affected by this illegal strike, very few of them now remain . 

• . . . . . . . What I am saying is, we do not want even these people 
to remain under suspension or to undergo any suffering. We 
will try to see what we can do about this matter. As I said 
earlier, we will review the entire cases. 

- . . . . . .. I can assure you that nobody woult.! .be punished for 
approaching Members of Parliament to come to us. There is 
no question of anybody being punished to approach the Gov. 
ernment throt.;gh Members of Parliament in so far as this 
particular matter is concerned ...... . 

Mr. Chairman, as far as the question of withdrawal of cases is 
concerned, that is one of the things that will be reviewed when 
the Ministers meet. 

Shri Kundu asked for some information about one darification 
(re: the terms "violence" and "active instigation"). The with-
drawal of that clarification would not hela> the situation at all. 
That clarification is not to be applied without thinking about 
it: neither is it obligatory on their part to follow that clarifi-
cation. Also, if there has heen any misnpplication of that 
clarification, we would definitely go into it and remove the 
grievance. because it is not binding on them to follow it." rt 
is only an illustrative clarification that has heen given; no 
government officer is bound to follow what has been given 
in it. So, the withdrawal or non-withdrawal of that clarifica-
tion would not alter the matter at all. It is a ques-
tion dealing with the matter with sympathy and goodwill 
and not with any intention of settling old scores and things 
like that. Whenever we come across any grievance we do try 
to see that the cases are decided on merits." 

19. In view of the expressed conciliatory attitude to be shown by 
Government tOWllrd! the discharged Central Government employees and 
the assurance held out by the Minister of State for Home Affairs during 
the above dilcull8ion that Government did not want even .. the remaining 
enployees, who had not so far been reinstated in service, to remain under 
'Suspension or to undergo any suffering and that they would try to see 
what they could do further in the matter and also in vie\\( of the confi-
dence and expectations created in the minds of the affected Government 
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employees as a result thereof, the Committee earnestly hope that Govern· 
ment would expeditiously implement the above assurance by reinstating. 
IOODall the temporary Central Government employees, who were ru..-
charged/suspended for their participation in September, 1968 strike. 

NEW DELHI: 
August 29, 1969. 

Bhadra 7. Ib91 (Saka). 

K. ANBAZHAGAN, 
Chairman,. 

Committee on Government Assurancu. 



MINUTES 
I. 'I1Iirtt~lith Sittirig 

b~e Committee met on Friday, the 9th May, 1969 from 16.10 to 16.45 

PREsENT 

5hri K. Anbazhagan-Chainnan 

MEMBDS 

2 .. Shrf Narentlri ltarricliandraji Deoghare 
S. Shri SliJtIar ei.1ha 
4. Shri C. Y. tdsfnian 
5. ·$bri Bh6bl Nath Master 

'SEOUTAllIAT 

Shri M. t. chawia-beputy Secretary. 

2. At the outset, the Chairman welcomed the members and gave I 

brief ici:Ount of the Origin, functions and t¥orJdng ~£ the Committee 
on Govetriinerit Assurances (Annexure). Iri this cOnnection, he referred 
f6 the riilliiber of 8s$uri.'nCes ~r-taining to the Third Lo! S~bJr.a stitf 
outstanding and the number of assmntesperuining td the FitAt ta 
Seve~th Session (upto, the 51st March, 1969) of the F~urth, Lok Sabha, 
w'hich had bee'l ('~lled oui 'and also ~05eimpleine~ted so, far. 

S. The Committee then considered their future programme. After 
bile ,diltusiion, t~ decided to sit at 10.00 HouI1, dally on Tuesday 
and WedneSday, the iit and 2nd lidy, 1969, tesp~i\telY· On the 1st 
JUly, 1969, the Committee decided to examine Shri Dhireswar Kalita. 
M.p.; hi c:onnectibD: _ith his complairit to the Spealet aboUt the Mn· 
bnplementation of certain uiurances given by the then Minister of Stlfte 
t&i Pef!'bleum and Chenriads iIi die c:ourie of the half.aJl.Jtour 
diitussiott held on the 24th April, 1968 regarding pricil'ig of oil and there-
after. tile tepresen.tatms bf tbe Indian Oil Corporation and M~ 
Gf Pettbleum aiid Chemicals and Mines and Metals. On the ,2nd July) 
1969. they decided to take up Shri S. M. Banerjee'. camplaill' rega(d. 
Ing non.i~lementation of assurances given by the Minister of State for 
Home AHairi in regard to tHe te-instatelDent of teJilpon11 Central Gov· 
~ent emp10~ who participated In the .trike on the 19th September. 
196ft ann 'btliet perit!irig 'Items. ", 

The Committee then adjourned. 

II 
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ANNEXURE 

Address delivered by the Chairman, Committee on Government Assuran
c~s at the First Sitting of the newly constituted Committee on Goo-
ernment Assurances (1969-70) held on the 9th May, 1969. 

I am very happy to welcome you to this first sitting of the Committee 
on Government Assurances. ' . 

. 2. As you are aware, while replying to the questions or supplementa-
nes thereon or during discussions on Bills. resolutions. motions. etc. Minis-
ters at timeS give assuran~, undertakings or promises either to consider 
a matter, take action or furnish the House with the relevant infonnation 
later. In order to watch the implementation of such assurances on behalf 
of Lok Sabha. a Committee known as Committee on Government Assu-
rances was first constituted by the Speaker on the 1st December, 1955. 
Rule S2!1 was subsequently incorporated in the Rules of Procedure and 
Conduct of Business in Lok Sabha. This provides for the constitution 
of this Committee and also defines their functions. 

S. 1 would now broadly explain the functiPIls of this Committee. 
The functions of this Committee are to scrutinise the assurances, pro-
mises, undertakings etc., given by Ministers from time to time on the 
floor of the Houae and to report 00:-

(a) the extent to which such assurances, promises, undertakings 
etc., have been implemented; and ' 

(b) where implemented whether such implementation has taken 
place within the minimum time necessary for the purpose. 

4. In April 1954, the Committee considered the various forms in 
which asiurances, Pl"omlseS, undertakings, etc., are given on the floor of 
the House and approved a standard list of forms which are to be treated 
as assurances, undertaking., etc., given by Ministen. These fonns, 
though not exhaustive are meant for the purpose of guidance of the 
Committee; Any addition to or deletion from these forms, is done only 
with the approval of the Committee. 

In accordance with these forma, the Department of ParliamentarY 
Affain culls out the assurances from the daily Debates and furnishes 
them to the Lok Sabha Secretariat. The Uluranc~ thus culled out by 
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the Department of Parliamentary Affairs are compared with Assurancea 
which are culled out ind~endently by the Lok Sabha Secretariat in ac-
cordance with the standard forms laid down by the Committee. In 
the event of any controversy between the assurances compiled by the 
Department of Parliamentary Affairs and by the Lok Sabha Secretariat. 
the mattcr is placed before the Chairman, Committee on Government 
Assurances for his decision. 

5. The Minister of Parliamentary Affairs lays on the Table from 
time to lime stalemcnls showing the action taken by Govcrnment in 
implementation of the assurances. Such statements .are examined by' 
our Secretariat with a view to seeing whether the implementation of the 
assurances contained therein is satisfactory. The result of such an exa-
mination is circulated to members of the Committee in the form of a 
tabular statement. 

6. Since the purpose and the value of an assurance is lost, unless it is 
fl,llfilled within a reasonable time, the Committee made the following 
recollllllcml:ttioll in para 15 of their First Report (First Lok Sabha-May, 
1954) : 

"The Committee would like that in future, the assurances are 
implemented within a maximum period of two months and 
where it is not possible to comply with this requirement, a 
r~t giving reasons for the delay should be made to the 
Committee in order to enable them to judge how (ar it was 
beyond the power of the Ministry to implement the assuran-
ces within the stipulated period and what were the reasons 
responsible for the delay or inadequate implementation of 
the assurances." 

7. During the First Session~ 1967, to Seventh Session, 1969 of 
the Fourth Lok Sabha. (up to the !lIst 'March, 1969),5669 assurances wcre 
culled out. Out of these 3805 assurances have since been implemented. 
leaving a balance of 1864 assurances still to be implemented. With regard 
to the assurances relating to the Third Lok Sabha, out of 93 assurances 
referred to the First Committee of Fourth Lok Sabha, only 9 are now 
pending, I may also mention for the infonnation ,of mem-
ber~ that in Fehruary. 1968, the Department of Parhamentary 
Affairs requested that the maximum time limit for the im· 
plementation of assurances fixed hy the Committee at u:o months 
should bel raised to six months as it was not only madequate 
but was necessitated· by the present stee[> rise in the incidence of assU-
rances. After discussing the pros and cons ,of this .su~st!on ~t some 
length, the Committee agreed that the maximum tlme-ltmit mlgl~t be 
raised from two to three months instead of six months on an expenmen-
tal basis. The Committee also observed that they would like to watch 

2025 (E) '1.S-2. 
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its working for some time before a finl\l decision was taken by the ne,tt 
Committee in the light of the experierice thus gained. The pr~ent 
Committee will take up this matter and give their finid decision ott it. 

I, 8. i~~f~re t ~qndu~lc~ ,I ~?uid lir~e. y~u to takea~ active i~.~~,rfst ilJ 
the wor~ing of this Committee,. which aqs as an important functional 
limb between the Executive. and the Legislature in the matter of. imple-
mentation of assurances given on the floor ot the lIouse. i am sure 
by our labours, this Committee would become more effedive and we 
shall continue to maintain the happy and well-established tr~dition of 
working in a noniPartisan spirit in the Committee and arriving at unan!-

. mous decisions as far as possible, on all issueS coming up before the 
Committee. I would also welcome any suggestions whidl you might 
like to olIer for effecting an improvement in working of the Committee. 



rio T~~riy.sixth sitting 

The Committee met on Tuesday, the 1st July, 1969 from 10.00 to 
12.20 hours. 

PRESENT 

S11~i K. Anbazhagaii-biai;:';wn 

2. Shri'Maharaj Singh Bharati 
3. Shri Abdul Ghani Dar 
4. Shri Narendra Ramchandraji Dqhare 
5. Shri Samar Guha 
6. Kumari Kamla Kumari 
7. Shri G. Y. Krishnan 
8. Shri Bhola Nath Master 
9. Shri A. S. Saigal 

10. Shri A. T. Sarma 

SE<':RETARIAT 

Shri M. C. Ghawla-Deputy Secretary. 

\\"ITNESSES 

Shri Dhircshwar Kalita, M.P. 

MINISTRY OF PETROLEUM AND CHEMICALS AND MINES AND METALS, 

1 ·1,' - \ • 

I. Shri M. V. Aajwade-Joint Secretary. 
2. $hri K. G . . Paranj~-~eputy Secretary. 
S. Shri B. S. S. Rao-Under Secretary. 

2. The Committee took up further consideration of the complaint 
made by Shri K:ilita in Iiis letter dilted the 28th April, 1969 addressed to 
the Speaker regarding the non-implementation of certain assuranC'.es given' 
by the then Minister of State for Petroleum and Chemicals in reply 
to half-an-hour discussion regarding the pricing of oil. 

(Si,,; Dhir'eShwar Kalita, flJ:P., was called in a~d )'e loolc his se~t) 

IS 



3. At the outset, the Chairman informed Shri Kalita that the limited 
question before the Committee was whether the Miniser of Sate for Pet-
roleum and Chemicals. in reply to the haLf-an-hour discussion on IPricing 
of oil raised by the witness on the 24th April. 1968, had given any 8BSU-

ranee with regard to the review of pricing of crude oil and, if ~o, whether 
it had been satisfactorily implemented by the Government. He further 
pointed out that the Committee. after perusal of the relevant proceed· 
ings of the half·an-hour discussion. found that though he had made refer-
ences in his speech to both crude oil and petroleum products, the Minis-
ter, in his reply to the half-an-hour discussion. had referred to the Gov-
enunent's proposal to set Uff> a Committee to go into the pricing policy in 
respect of petrOleum products only. The Chairman, therefore, asked 
8hri KaHta to enlighten the Committee with regard to the purport and 
exact wording of the assurance, which according to him. tended to cons-
titute an assurance having been given by the Minister in reply to the 
aforesa~d discussion to refer the question of pricing of crude oil also to 
the proposed Government Committee .. 

4. Shri Kalita then requested that he might be supplied with a 
copy of the comments furnished by the Ministry of Petroleum and 
Chemicals and Mines and Metals (Department of Petroleum) in con-
nection with his complaint regarding the non-implementation of the 
aSSurance given by the Minister in reply to his half-an-hour discussion. 
The Committee acceded to his request and a copy of the comments 
received from the. Ministry of Petroleum and Chemicals and Mines and 
Metals was made available to the witness. 

5. After perusing the comments of the Ministry. Shri Kalita gave 
the background of the whole issue and stated that to his Starred Ques· 
tion No. 818 dated the 25th March. 19(j8 as to whether the pricing of 
oil in India-both crude oil and finished products-was determined on 
the Persian Gulf parity basis. the Minister of Petroleum and Chemicals 
replied in the affimiative. He further explained that the pricing of 
oil in India was done on the basis of Penian Gulf parity as laid down 
jn the Second Supplemental Agreement of 1961 entered into between 
the Government of India and the Burmah Oil Company Ltd., Oil India 
Ltd. and the Assam Oil Company Ltd. There was another agreement 
which .the Government of India had entered into with the British and 



American companies under which the pricing of crude was done on the 
basis of import parity. The witness contended that though India pt:o-
uuced crude oil yet the price of crude oil either of Anklesbwar or of 
Assam could not be tletennined lty the Indian Government or by an 
indi:vidual company. Under the Agreement, the price of the crude oil 
was first fixed at Abadan, a port in Persian Gulf, on the following basis: 

.. 'Posted F.O.R. Middle East price of equivalent quality crude 
oil' means the price quoted in Petroleum Press Service quo-
tation to Arabian crude oil ex Ras Tanura for a gravity 
of 34-3-1.9 A.P.1. adjusted to 33.67 A.P.1. which at the date 
of these presents is Rs. 63.37 per ton." 

On its delivery in India, the price of such crude oil was fixed in 
terms 9f para 9 (A) (i) of the said Agreement which Was as follows: 

"Subject to the provisions of sub-clause (C) of this Cla~e and on 
the basis (a) that the paid up capital of Oil India does not 
exceed Rs. 28,OO,OO,O()O anti (b) that the posted F.O.B. 
Middle East price of equivalent quality crude ·oil is in the 
r;ml1;e of-Rs. 57-Rs. 63 per ton the price per ton at which 
crude oil from Area A and Oil India's eXisting areas will 

,be sold and delivered to Indian Refinerie.~ Limited's Barauni 
.md Nunmati Refineries and Assam Oil Company's Digboi 
Refinery will be the posted F.O.B. Middle East Price of 
equivalent quality crude oil, plus ocean freight [as per 
average Freight Rate Assessment (AFRA) award for a 
general tanker] insurance (comprehensive insurance cover-
ing all risks againH which shipments of crude oil are general-
Joy insured) and ocean loss (at average rate) from Ras Tanura 
to Calcutta less such a discount on posled F.O.B. Middle 
East price of equivalent quality crude oil as will secure a 
return to the shareholders of Oil India of 10.8 per cent on 
paid up capital after payment of all taxes (including taxes 
payable on dividends) calculated in accordance with the 
Formula fiet out in sub-clause (B) of this Clause." 

Shri Kalita maintained that under the Persian Gulf parity theory, 
-w·ith the price of crude oil having been fixed first at Abadan and from 
there with the landed cost at Bombay, then from Bombay to Calcutta 
and from Calcutta to Gauhati and from Gauhati to Digboi, the price of 
the crude oil came to be the highest in Assam when the fact was that 
Assam itself was producing crude oil. All these anomalies were due 
1.0 the operation of the Persian Gulf parity under the said Agreement. 
Jt was with that background that the issue was raised by him in Par-
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liament first through a Starred Question and later by way of half-an-
hour disCussion. Shri Kalita contended that the Minister of State for 
Petroleum and Chemicals had accepted these anomalies while replying 
to his half-an-hour discussion held on the 24th April, 1968. He then 
read out the following passages from the ]\Iinister's reply to the afore-
said discussion which, in his view, constituted an assurance: 

........ I wou~<l like to assure them (the members) that Gov-
e,rnment are equally an~ious t~~t ~e ~no'malies in the exist-
ting p,olicies s,hould be t~lOro~ghly examined. 

Government are seized of the problem. We are anxious to solve 
iL Q>nsi&te~.t wi~ our o.bligatio.ns, we will r~ove the 
ano~alies. We will be the first persons to remove them. 
If you hea,r to the end, you will ~e satisfied with wh~t the-
G~v~rn~~n.t pr0P,Oses to' do in ~he ~~tter. . 

As the hon. Memmebr knows, in the case of motor spiTit and' 
kerosene, we rece~tJ:y introduced a policy of u'niforln freight 
from ex-Dlg~i and this has slighdy reduced the price. It 
has not solved the problem.; I agree; the anomaly is there. 
If you take ex-Bombay, it is cheaper than ex-Calcutta' be· 
cause from Persian Gulf to Calcutta the freigtit' is more. IIlI 
places for which the'delivery points are basecl on ex-Bombay. 
the same stuff is cheaper than in places for which the delivery 
,P9ints are based at ex-Calrutta.' . 

'J',h~f£?~etl1e ~~~~es ~~~ wer~ and ~e Government are seri-
'~~sly l~~n,g ~NC;> ~hjs ~a,~ter .. · .. Government are very 

s~o~_sly cc;>.n.~~ring ,~~ qu~stio.~ of appointing a committee 
;to ,80. i~~~ \hi~ very .'l~~stion, wAew.er ~e pricing policy 
Sh~~l~ be ~~ o,n import parity or on the pr~uction cost or 
~p any~tJi~ t~ir an~ ~,\uitallle basis, of ClQurse ~eeping in 
~~?~ the va~~us com~i~ents we have made. ~d I hope 
tha,t y~ry ,~~nan Cl;nn9,1W~ment will be ~a~ to tbat effect.'~ 

6. Co!l.tin~ing fur~er, Shri Kalita maintained that the question 
raise~ by him' was how tpe pricing of crude oil and finished products in 
India should be ~one. Unless the pricing policy to be followe<f in res-
pect of crude. oil was reviewed and decided, it was not' possible to fix 
the ~rices of refined products. By excluding the question of review of 
price policy of cruue oil from the lerms of refcreilce of the Shantihtf 
ShahCommitte~, the Government could not claim that the"Y had imple-
mentedt~~~· assur~':lce given by them lO the House in the matter. 
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'7. Elaborating the an9malies in the prkes of Petroleum pro4ucts. 
Sh~i K-alita cited the example of furnace oil. According to him, it was 
Rs. 22P per Metric tonne on Gauhati, Rs. 202 per Metric tonne in Cal-
cutta anq. Rs. 180 per Metric tonne in Bombay. Referring to the price 
of petrol, he stated that the people in Assam had to pay Rs. 1.05 per 
litf!! wllereas it was 9,5 paise in Calcutta and 90 paise in Delhi. Shri 
Kalip~ cpmemJed that when the crucle was prolJuced in A.ssam and it 
wall al~o refine(J there, then how could the prices of tbe finished products. 
~ t~~ high~st ~lere. 

~. ~~ ~eply t~ ~ ~~t'.5t~o~ w!~~ther re P.~4 dr~w~ ~e ~ftenti?n of 'th~ 
Gov,e~n~~n~ to ~he rac~ ,~at f~e '~h?~~ b~sis 0' ~is' disc~ssiqn ,po rarlf~
menf wa's mainly on the price of crude oil but in the terms of reference 
of the Shantilal Shah Committtee Government had avoided the main 
P~'p.~ ~~4 ~ad cOOfelltr.lt~ct ~nly ~11I the e¥.-Il$nery PFices of the 
p~~r~'~~~ pr'l4Hf~~' Shri f(alita stated ~~at tlIat was ~h'.Y he had appear-
e<\ b~fqffi tl,e ~omp1ittee on povern~c:nl Assur~nces. There was no 
omer r.~y ~pt fl?,f ~im. Accordillg ~o him, $e anomaUes if! prices of 
oiI/~~'~pe~ l?~sro!~~m P!~~Cf'l lVefe majn~y au~ to the fJ'utJe 'oil pric. 
ing system. The ~n~i~fe! tta~ gjveo an ass~rance to appo~t a corn-
mittee to go into the whole matter. By excluding ~e question of review 
of price policy of crude' oil fi-ot'ri the purview "oC the Shantilal Shah Com-
~i~tee, ~~~~~P.,ler~ h~~ ~.o.~~ pa~~ ?~ !~ as~~{a~~e ~o f~~ ~C)~se. It 
was o~ ~~a~ a~~o~~~ t~~t h~' ~~a(! ~~~~~ a ~~FP'~i~f ~ t~~ ~~ake{ if! the-
matter. ' 

. ~. ~~e~ ~fe~ !~ ~~~!~ ~~~m~f ffflrfryt~~t h~d ~~1~4~4 W~ g~es· 
tl,on ot~rude 011 price ~e.V'li~w ~elijg slJSf~~~~ ~~tr.~ ~~nt~J,~ ~p.~ qp~ 
m~t~~~',. s~r!' ~'aWa ~~~,tf~ }~~~ ~~ ~a~· ,i~p1frF4 er,d~pc~ m!of~ ~~~. 
~~:tt~ ~~'cf ~t ~~~ p~~~te~ q~~ t.o. ~1~ . ~~af ,hat pop'~ltte~ COld4 
no~ ~ f~to ~b~ ~~es!l~h oV ~~~cle ~l~ p~:~es. 

10. When asked whether his case would not be covered hy one of 
the following terins of 'reference of' :the' Shantiial Sh~tl 'C6~mitt~e~' 

','~e de~eqlliqation of the ex.refinery prices of ~e~ned petroleum 
, prod~cts, including l>itumens, produced by the' refinerIes, 

}Vh~t~ler 9n th~ ilasis of import parity as hitherto or by th~ 
a~qption of the cost of production as the basis, or in any other 
appropriate manner, with due regard to the Government 
assura~ces having a bearing on the subject" " 

Sll~i J}aUta stated that in view of the Ministry'~ c?mme~ts on hi~ repre. 
senta~i~n, the tenqs of reference of the said Committee did not cover the 
question of review of crude oil prices. 

, I , II" '.' • 
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11. When it was pointed out to Shri Kalita that according to Goy· 
ernment"s stand, they had not given any assurance with regard to the reo 
view of price policy of crude oil and that their undertaking was in res-
pect of prices of petroleum products only, he stated that the whole dis-
cussion that he had raised in Parliament was about the parity prices of 
crude. Crude was the mother of all the oil products. Without review· 
ing the price of crude oil, the prices of the finished products could not be 
fixed and brought down. He further contended that according to his 
view, the Minister's reply related to th.c review of pricing poIiC'y of all 
kinds of oil. It was not restricted to the petroleum products. More-
over, in reply to his half-an-hour discussion, the J\finister had no where 
stated that he would by-pass the question of review of the pricing policy 
of crude oil. 

12. Referring to the Minister's reply with regard to the appointment 
of a committee to go into the question of pricing policy-whether it 
should be on import parity or on the production cost Or on any other 
fair and equitable basis-Shri Kalita was asked to explain· whether the 
words 'import parifY' referred to by the Minister above, would include 
'crude oil prices', the witness replied in the affirmative . 

. (The witness then withdrew) 

ITlte represelltatives of the Millistry of Petroleum and Chemicals and 
Mines and Metals were then called in and they took their sents.] 

13. At the outset, the Chairman pointed out to the representatives 
of the Ministry that during the half-an-hour discussion held on the 24th 
April, 1968, Shri Dhireswar KaUta, M.P., specifically raised the issue of 
pricing of crude oil as well as those of other products. Government had 
now stated that the assurance contained in the statement of the Minis-
ter in reply to that discussion related o'nly to the question of pricing 
of petroleum products and not to that .of pricing of crude oil. The 
Committee would like to have a clarification on that point. 

14. The representatives of the Ministry stated that as far as they un-
derstood, the Minister had been speaking all along of the product pric-
ing and at the end he promised the appointment of a certain Committee 
which was so appointed. He also mentioned that if there were an'Ything 
else there, which was in the shape of assurance, the Department of Par-
liamentary Affairs would have brought it to their notice and since that 
Departmetlt had not pointed out, it gave them reason to believe that the 
assurance given by the Minister was fulfilled with the appointment of 
the present Committee. He further stated that the Minister's statement 
had no reference to crude pricing and the whole statement referred to 



the product pricing which was currently based on import parity. He 
further contended that it would be noticed from the terms of reference 
~f the ShantiIal Shah Committee that whatever promise was given by the 
Minister in his statement, it had been fulfilled and included in the terms 

o()f reference of the Committee. 

15. When asked to explain how. in the light of the fact that Shri 
Dhireswar Kalita had raised in his Starred Question No. 818 answered 
-on the 25th March, 1969 the question of pricing of. crude oil as well as 
fini,~hl!d products and again during his half-an-hour discusison the main 
issue all along having been pricing of crude oil/finished products, it 
<ould be stated that the Minister's statement referred only to petroleum 
products, the witness replied that so far as the assurance was concerned 
it arose from the. proceedings of the half-an-hour discussion held 011 the 
:24 th April, 1968 and as he could find, the question of crude oil was not 
discussed hy the Minister. The Minister's statement referred only to 
the petroleum products, He added further that h'y appointing a Com-
mIttee in that rf!l;anl, the assurance in question had been fulfilled. 

16. Explaining the import parity principle, the representative of the 
Ministry s~ated that that principle was adopted both in regard to crude 
-and the products.' The price of all products that were imported from 
outside was based on the principle called import parity which only meant 
that the price of products produced in the country would be at par with 
the price of the products which were imported from outside so that the 
prices remained at par. He stated further that the principle was applied 
to the price of the product first and then the price of the crude was 
derived backwards in one case in eastern region. The import parity prin-
ciple was applied so far as crude production in the western region was 
~oncerned and that there was another special formula fQt. crude that was 
produced by one company in the eastern region. 

17. Referring to the pricing of crude oil, the representative of the 
Ministl'y stated that for the western region the price was calculated on 
the basis of Abadan price f.o.h. Bombay plus the quality of crude. In 
Assam, the price was determined in a different way and it was based on 
a cerlain formula included in the Second Supplemental Agreement. If 

, included all 'costs spread over the quantity that was produce~ by the 
company. If the quantity produced was less, the cost was higher. If 
the quantity produced was more, the cost became less. It was fo~ some 
time above the import pari~y price and at present below the Import 
parity price. 



22 

18. R-~ferring to the o!>~ryations made by the ~inister in his reply 
to the half-an-hour discussion on the 24th April, 1968, the Chairman 
asked the representative of the Ministry to explain why, when the Minis-
ter p.~d stated that anomalies in the existing policies would be thoroughly 
examined, Government did not refer the question of pricing of crude 
oil to the Committee set up by them. In reply, the representative oC 
the MinistI"y stated that the anomalies referred to there were peculiar 
in llahlTea'nd arose out of the im;port parity policy. As an instance~ 
he 'painted' 'out that in B~mbay, Cocl{in, ~radras, Visha~\lpattlam and 
C~lcUttta',' the f.o.h. price- ~as the' same. but the insui-an'cc. c~st and 
fr~i"gttt~~ried and th~~tore·. the same' Crude cost"dUterept in Bomba:y~ 
clifferei-Illy in coi:hiii· ana so on. . , . , 

f.. , 

H,f. WJten cOtlf~onted with the s~cific reco~endation lDade by the 
F;st~\~s ~~ittee (1~1-p8) iq ~beir fiftieth Report that "a com· 
~4tt~ consisting of experts in petroleuQl technology. costing and finan-
c~~ ~atters t9 ~v~we the whole basis of pricing of crude and petroleum 
produc~s ~,e appp,inted. "TAe r~pre.semative of the Ministry stated that 
the Government had sent the foIlowing repJoy to the above recommen-
da~~O!l of th,e ~timates ~~~~~ee:-

"A Committee under the Chairmanship of &bri Shaqti Lal ~hah, 
• < '" r • -r' . , ." '" f' 1 ". • " ~ ~,-t ~" J • • • ( , .' .' M:p:. 'has ~en set ~p ~~fentlr to ~~~~~e t~~ f.~i~i~~ 0,£ ret-

rolep~ J>~~cts. ~~at C~~fIili~~~~ ~.~~. b~l1 Sp~~mC!1py re-
quested' to examine wheth'er' the priees of products caD be 
fi~~' .~~ . ~~~r than im,r.0rt' p.~~itf ;~ksls.' 'If tI~e. 'ref9,~~~n
dat~~n ~f ~~ ~~m!tt~~ i~ in the ~~~ire. it ~o~J~ ~ro~dlr 
fotJ~~ ~~at ~~~ oil pric~~ !!t~st ~,~~fo,rm ~~ ~~e sa~~ p~t~~r~. !t ~()l~~er,a ·~~p'~r .. !ute £.~o.r.n i~po . . J~ p~rjty. P,f~~~ j~ . to. un .. ~ 
fe~~lh~~ f~ ~~~ro,~~~ p~~~~~t~, ~e~ me ~\lesfip~ C?f ap-
pointing .a' Com~i~~ee ~~r the pricing .0' in.cJ~er!~!-,s~r~4e lVill 
be exammed on receipt ot the report of the Committee reo 
ferred to above." 

He further stated that the Government would appoint suo mot II an-
other Committee" to go i~to ih~' pdcrn'g of' '~ru(le 'oil' 'i~ it arose out of 
the report of the Shantilal' Shah Committee. . When asked . why the 
Shantilal Shah Committee itself was riot asked to I~O in!to' tll~ question 
of pricing of crude oil. the representative of tile' Mitiistry expl:tined that 
the crude oil pricing would also have to be of' the same patt~rn a~ pro· 
duct pricing, If in' fixing product pricing '3 c)e'parture fl:om' import 
parity 'principle w~s found feasible. then the q'llestion of' cmde pricing 
would also have to be re·opened, .. ' 
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~9.. ~n reply to a question regarding pricing pBlicy before lndepen-, 
denc~ and no,w. th~ representative of 1;Jle Ministry s,tatec:l th~t the product 
pricing started after Independence. Before that t\1e petrol company-
Bl~~all SbeIl-ch(\rged, whatever they thought proper. C-ovefnment 
appointed a Committee in 1960 with Shri Damle as Ch~jrman and an-
other with Shri Talukdar. The ceiling prices were suggested by those 
Committees. This time a Committee under the Chairmanship of Shri. 
Shantilal Shah was ~o~~,~ in~o this question. 

21. When asked whether. because of the import parity, the crude oil" 
available in Assam cheaper and whether it was possible that if 
that basis of calculation of cost for crude oil was taken out, the price of 
crude oil would remain uneffected. the representative of the Ministry 
stated that even if a different policy was adopted, the anomalies would 
persist. When it was further asked whether the major portion of the· 
cost of refining petroleum products would be in crude oil, the representa-
tive of the Ministry stated that it was so. He explained further that 
there was some misapprehension regarding fixing of price of petroleum! 
products. Under the import paritY concept. the FOB price of petro-
leum products at an appropriate port in the Gulf waS taken as the base 
and to that were added such incidences as insurance, freight. ocean loss. 
This deided the c.i.f. price at a given Indian port. This price did not 
take into account the price of crude at all. Product pricing. therefore, 
would appear to be independent of crude prices. 

22. To further questions. the representative of the Ministry stated' 
that under the present system of import parity concept obtaining in 
India. it was possible to lower the product price without taking into· 
account the crude price. The crude oil price was similarly fixed on 
imporl parity principle. He further added that prices of petroleum· 
products were not based on cost of production which would include 
crude cost plus other incidences like pr~essing co~t •. d~preciation. stand-
ing charges etc. He also stated that Without takmg 1Oto account the 
price of crude oil the product price could be lowered. to the extent of 
marketing price. Even if the price of the product was reduced. the 
price of crude oil wouIet remain as it was. He f~rther sta~ed ~hat the 
previous two Committees had actually done that Without gOlOg IOto the 
cost of crude oil. 

23. The Chairman then referred to item 3 (iv) of the terms of reo 
reference of the Shantilal Shah Committee and asked whethe~ the ex~~es
~ion ...... regard. in thi~ connection. being had to the baSIS of pncmg 



-of :indigenous crude" appearing there did not indicate whether the prio. 
.ing of crude was also to be considered by the Committee. In' reply the 
C'epresentative of the Minisu'Y stated that where the Refinery was to be 
&Dade the pricing point. the Committee would presumably to take that 
~to cODfiideration. 

(The witnesses then withdrew.) 

The Committee then (ldjourne4. 



III. Thirty«venth Sitting 

The Committee met on Wednesuay, the 2nd July. 1969 from 1O.~O 
12.00 hours. to 

PRESENT 
, Shri K. Anbazhagan-Chairman 

MEMBERS 

2. Shri Maharaj Singh Bharati 
3.Shri Abdul Ghani Dar 
4. Shri Narendra Ramchandraji Deoghare 
5. Shri Samar Guha 
6. Kumari Kamla Kumari 
7. Shri G. Y. Krishnan 
8. Shri Bhola Nath Master " 

9. Shri A. S. Saigal 
10. Shri A. T. Sarma. 

SECRETARIAT 

Shri M. C. Chawla-.oeputy Secretary. 

MEMORANDUM NO. 54 

Implementation 0/ assurances given f,y th~ Mini,ft~r of State for Hom~ 
Affairs in regard to reinstatement of temporary Central Government em
ployees who participated in the strille on tld~ 19th ,~ePfember. 1968-

2. The Committee took up further consideration of the letter dated 
the 15th April, 1969 from Shri S. M. Banerjee, M.P., addressed to the 
Speaker, wherein he had complained that certain aSllurances given by 
the Minister of State for Home Affairs (Shri Vielya Charan Shukla) in 
the course of his statements made in the House on the 13th, 14th and 
28th March, 1969 regarding reinstatement of temporary Central Govern-
ment employees who had been discharged from service for participation 
in the Central Government employees strike on the 19th September, 
1968, were not being implemented by Governmept. 

3. The Chairman, at the outset, informed the members of the Com-
mittee that the Minutry of Home Affairs in their O.M. No. 9156169-]CA 

25 
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.oated the 28th June, 1969 had intimated that instructions had been 
issued to all MinistrieslDepartments on the lines of the statement made 
by the Minister of Sta~e for Home Affairs on the !10th April. 1969 for 
taking further action 3n the matter of reinstatement of discharged tem-
porary employees who participated in the strike of 19i:h September, 
1968. After some discussion, the Committee decided to postpone fur. 
ther consideration of this matter to their next sitting. With a view to 
~ake a ~OlTect appraisal ?f th~. s~~u~lti.on. t~e ~o~itt~e, ~~Fsired ~h~t 
InfOrmatlOn on the follOWIng pomts mIght be obtaIned from the Mm ... 
try of Home Affairs:-

(a) the number of temporary Central Governtnent 
discharged from service for participation in the 
1968 strikf'. Ministry-wise and Department-wise; 

I . 

employeet 
September. 

(b) the number of temporary Central Government employees 
(Ministry-wise and Departnieilt-wise) out or iH~in who have 

since been reinstated in service in terms of the :\fi'lister's 
statement made on the !10th April, 1969; and 

(c) the number of temporary GovernmentempJoye~s, l\finistry-
wise and Department-wise, who c()uJd~ot be reInstated so 
(ar and the reasons therefor. 

MEMORANDUM NO. 55 

Impl~mentation 0/ certain assurances given 1J)' the .Minister of State for 
PetrOleum nndChemicals in reply to h~/f-an~~ou.r diffuss~o~ held on the 

24th April, 1968 regarding pricing of oil 

, . 4., The .«ommitt~~ . gene~~lly' aisc~~~e(~ the tSSlt~~ ariStriiou~ of j~he 
evIdence given by ShT! Dhlreswar Kal~ta, M.P. and the representative. 
ot die, Mip.ish-Y or Petroleum and ChemiCals. and Mi~es and Metals ~e. 
parunenr ot Petroleum) on the 1st july. i969 II, ronnedion. witH t~e 
·eompHlint of Shri nhireswar 1{aiita against non~hrtp1ementation of t1\e 
assurances given by the l\finister 6£ state for Pctrole~in and ChenW:ats 
til ,reply to hatr-an-iiour <liscusSion held on the 24th Api-H, 1968 regara-
ink priCing ~ ~il. ~~~y. deci~e(t, ro. def~r. tilrth,er ~~.~,!li~e,~ad?~ of., ,the 
matter to their next slttlnt. Meanwhlte the Committee chrected that 1I 

·~opy of. tbe Ministry of Petroleum .atW. . Ptemiclll!t (Oepar.tment Qf Pe-
tro~eum). Resolution No. 101 (22) f68-PPD, dated the 14th June, 19Q8, as 
amended from time to time, regarding constitution etc. or the Oil Prices 
Committee, might be circulated to the members of the Committee. 
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Ml!MbitANDUM &0. 56 

Request from the Department of Parliamentary Affairs fOT dropping of 
assurances 

" 5. T~e 90mmiltee then took up for consideratiof!. of therequeats 
ma,de ~y the Dt;partment of, Parliall1entary Affairs for dropping of the 
follOWing 15 assurances (Annexure 1):-

(i) Assumnce given, in reply.to Unstarred Question No. 1I890 dated the 
15th August, 1968 by Shri R. K. Amin regarding textile mills in 
Gujarat. 

The Commiltt:e WeTe not convinced with the reasons advam;ed by 
the Department of Pafliamentary Affairs for dropping the assurance in 

.question and directed that Government should implement it expedi. 
tiously. 

(ii) Assurance given in reply to UnstalT(~d QtI.estion No. 2062 dated 
the 1st August, 1968 ,by' Shri Jagarmatll Rna }fJsili and otllers re

garding ,wpply of foodgrains to Jammu and Kashmir. 

The Committee were surprised to note thai the Ce1ltral Government 
(~id not keep any record as to the manner and rates at which the food· 
grains supplied by them to the Government of Jammu and Kashmir 
WeTe distributed by the latter. They, however, appreciated the diffi· 
c:ulties of the Government in collecti';lg in£ormaiion. year-wise. f~r the 
last 21 years, at this stage. The Committee were of the view that it 
should not be difficult ,(or the Government to collect information in this 
reg~rd for the years i 965·66 to ) 967-68 and it might be laid on the 
Table of the House lit an early date. 

(iii) 4ssuraiu:(~ given in reply to U~tan'ed Question No. 2fi49 dated til,. 
5th August, 1968 by Sllri Himatsingka I'(~garding construction of 
Hl1.1dia Refinery. 

The t~mmittee. after perusing the reasons advanced bv the, pc-
part~~J)t of Parliamentary Affairs for dropping the above assuranre. 
«1eciclp.d to drop the same. 

(iv) Assurance given in, ,reply ,to Unstarred QIt~,~tjo~ No_ 2598 dater;/. 
the 5th August. 1968 by Shri C. K. Chflkrapant and others regard. 
i'lg expansion of refinery by Burma" Shell. 

., i' 

The Committee were not convinced with the contention that it would 
. take ;~, Ion~. tim~ for ,tile ?overnm~nt ,t~ c~~.u~ ~ dec~~on, ~e~~rding 
Ute expansion ot p~ivate 011, re:finenes ,an,tl,; ~~clded to keep the assurance 

·ptrtdihg (or iihplemerltatioil by Government. 
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(V) AssuTallce given In replry to FnstafTed Question No. 5845 dated the-
26t1, A IIgllJt, 19(;8 II)' S/II"i Vaslldeval/ Nair regarding memorandum 
from Staff Association of Centra' Sarin I Wei/are Board. 

The Committee were not satisfit..'d with the grounds advanced by the 
Department of Parliamentary Affairs for dropping the assurance in 
question and directed that .Government 11li~htstate whether. in view 
of the .fact that the Central Social Welfare Hoard had already ·been re-
gistered as a company, the steps, promised by Government to safeguard 
the legitimate interests of the staff of the Board, had since been taken by 
them. 

(vi) Assul'ance given ill reply t() U nsiarred Question No. 4875 dated tile 
17th Decemuer, I%S by Shri rtlsudc,'van Nair l'egardillg Commit
tee on Small Scale Rubber Cultivators. 

The Committee were not convinced with "the reasons advanced by 
the Department of Parliamentary Affairs for dropping the assurance in 
question and directed that Government should state the outcome of the 
examination of the recommendations made by the. Abdulla Committee 
on Small Scale Rubber Cultivators. 

(vii) Asmrance given in reply to Unstarred QueJtio1& No. 4284 dat~d 
the 12th Decemllel', 1968 by Shri Shyi Gopal Saboo regarding im
port of edible oil under. PL 480. 

The Committee, after considering the reasons given by the Depart-
ment of Parliamentary Affaits for dropping the above as~urance. decided 
to drop the same. 

(viii) Assurance given in reply to Unstan'ed Question No. 1841 datr:d' 
the 22nd N(wember, 1968 II)' Sliri n. N. [>atodia ,"cgarriing kidnap

ping Of girls ill Delhi. 

The Committee, appreciating the fact that the assurance in question 
was not amenable of early implementation as the issue involved amend· 
ment of the Indian Penal Code in consultation with the State Govern-
ments, derided to drop tlle assurance. 

(ix) Assurance given in reply to Unstarred Question No. 1986 dated 
the 25th November, 1968 {JY Shr; Ram AvtaT Sftarma regarding 
appointment of Food Impators to elWell intcr·Stat(~ food adultera
tion. 

The Committee noted that the proposal for setting up of a Central' 
Organisation for the prevention of Food Adulteration was under con-· 
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$ide~ation of the Government for long time and directed that they might 
be mfonned whether the said proposal which included inter alia for 
setting up of check-posts for checking of inter-State Food adulteration 
had been included in the Fourth Plan. 

(x) Assurance given in reply tu Unstarred Question No. 2980 dated the 
3rd December, 1968 by Shri C. Janardhanan regarding rural indw-
trial projects in Kerala. 

The Committee did not agree with the view that it would take a 
long time to decide the future of Rural Industrial Projects programme 
and decided to keep the assurance pending for early implementation by 
the Government. 

(xi) Assurance given iTI reply to Unstarred Question No. 4777 dated the 
17th December, 1968 by Shri Maharai Singh Bharati regarding 
Heavy Engineering Corporation Ltd ..• Ranch;. 

The Committee were not cenvinced with the reasons advanced by 
the Department of Parliamentary Affairs for dropping the assurance in 
<luestioJl and decided to keep it pending. They desired to be informed 
of the outcome of the negotiations undergoing regarding the prices for 
the machinery manufactured by the Heavy Engineering Corporation, 
Ranchi for the Bokaro Steel Plant. 

(xii) Assurance given i" rrply to Unstarred Question No. ~250 dated 
,the 4th December, 1968 fly Shr; Himatsingka and Shri S. K. Tapu
riah regarding impact of plan programmt!s on villages. 

The Committee were not satisfied with the reasons advanced by Go,,· 
ttnment for dropping the above assurance and da:ided to keep it pen~. 
ing. They directed further that they might be mfor~ed. of thf' dect-
sion taken for providing fillip to rural economy and uplIft m each State 
under the Fourth Five Year Plan. 

(xiii) AssuraTlce given in reply to Unstarred Qu.estion N~. 4927 ~ted 
,the 17th Decemb~, 1968 boy Shri Nihal Singh regardmg acclden' 
near Bhojpura Level Crossing. 

The Committee considered the reasons advanced by Government for 
.. d t 'd d t to drnn the assurance. The Com-droppmg thiS assurance an < eCI e no -I[" • Ad 

mittee directed that they might be informed whe~~ the Railwa~.I ; 
.• • h d 'd any compensation to the ViCtims. of the aca",en UlJmstration a pal 

near Bhojpura Level Crossing. 

2025 (E) LS-3. 
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(u.) AJl.lnllaf gifl'" i,. ~pl, to tJrvtltrred QlUJJliOft No. It24 tUalH 
,IN 27th FelJrUIJryA 1969 "y. Sliri Blaogendra Jha rttgM'd;ng Bihar. 
engiflNf'.r. 

The Committee noted that the investigations were being conducted 
by the Central Bureau of Illvestigation into certain financial irregu1ar:i-
ties allegedly CQIIlmitted by some engineen of BillaI' Government at the 
instance of the State Government of Bihar and that the report of the 
Central Bureau of Investigation would be submitted to the Bihar Gov-
emQlent. In the circumstance., the Committee decided to drop the 
assurances. 

(xv) Assurance· given in reply ,to supplementary Question by Shrj G. C. 
Swell on Starred Question No. 1'2 dated the 19th FeEJruGry, 1969 
regarding 17/{fo-hanian Industrial Collaboration. 

The Committee consideTed the reasons advanced by the Department 
of Parliamentary Affain for dropprng the above assurance and decided 
to drop the aame. 

MEMORANDUM NO. 57 

Treatmt?at of cerm;n replit'!s of Ministers as assurances 

6. The Committee then took up for consideration the reasons advanc-
ed by the Department of Parliamentary Affairs for not treating the' re-
plies' (Annexure II) given to the following questions as assurances:-

(i) Supplementary Question by Shri Ganelh Ghosh on Starred 
Question No. 510 answered on the 8th February, 1968 regard-
ing modification in Factories Act. 

(ii) Unstarred Question No. 5289 dated the 25th July, 1968 by 
Shri J. Mohamed Imam and others regarding Tagore The~
tres. 

(iii) Unstarred Question No. 888 dated the 25th July, 1968 by 
Shri Bhogendra Jha regarding demands of F.e,I. Employees. 

(iv) Unstarred Question No. 1801 dated the 80th July, 1968 by 
Shri C. K. Bhattadlaryya regarding violation of provisionK of 
Industrial Lice_ing Act. 

, The Cmnmittee were of the view that the replies given by Govern· 
MeAt to questions at Sl. Nos. (ii), (iii) and (iv) above did constitute 
assurances and directed that the Departnumt or Parliamentary Affairs 
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might be ask.ed to forward the relevant statements of assurances relat-
ing thereto to the Lok. Sabha Secretariat at an early date. As regards 
~e reply given to a supplementary on the question at SI. No. (i) above 
~e Committee der:ided nat to treat it as an assurance. 

7. The Committee then perused a table showing the upta-date posi-
~ion of outstanding assurances as on the 16th May. 1969 and desired tbat 
Government should take more vigorous steps to liquidate the 9 out-
standing assurances relating to the Third Lok Sabha and 2726 pendinl 
aAurances pertaining to the First to Seventh Sessions of the Fourth Lak 
Sabha without further delay. 

The Committee thtn adjourntd. 
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IV. ~hirty.eighth Sitting 

The Committee met on Thursday, the 7th Aupt, 1969 from 16.00 
Iloun to 17.00 hours. 

PRESENT 

Shri K. Anbazhagan-c.'lairman 

MEMBERS 

2. Shri Maharaj Singh Bharati 
S. Shri Abdul Ghani Dar 
4. Shri Narendra Ramachandraji Deoghare 
5. Shri Samar Guha 
6. Shri Kanwar Lal Gupta 
7. Kumari Kamla Kumari 
8. Shri G. Y. Krishnan 
9. Shri Bhola Nath Master 

10. Shri C. Muthusami 
11. Shri A. S. Saigal 
12. Maulana Ishaq Sambhali 
IS. Shrimati Savitri ShY,am. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secreillry. 

2. At the outset, the Committee, at the instance of Shri Kanwar l~al 
GUtPta, considered the question of the extent of implementation of th~ 
"Gadgil Assurances" and felt that ,there were still cases which needed 
relief under the "Gadgil Assurances". The Chairman then referred to 
the reports presented by the previous Committees on the subject and 
made a particular mention to the following recommendation contained 
in the Second Report of the Committee (1967-68) presented to the 
House on the 26th April. 1968:-

"In view of the above and what has been stated in paras 26. 'r1 
and 47 ibid, the Committee have come to the conclusion that 
there are even now a large number of eligible displaced per· 
sons who are still to be rehabilitated und~ the Gadgil Assu, 
ranees. In order to liquidate this long outstanding problem. 
the Committee recommend that the Ministry of Rehabilitation 
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mould coordinate the work of rehabilitation of the remain-
ing displaced persons with other Ministries/Departmer.;3 of 
Government/Delhi Administration." 

[2 R (CGA-4LS) para 60, p. 19]-

11. After some discussion. tire Committee desired that a detailed re-
port stating the action taken by the Government on the ~atious recom: 
mendations dealing with cases covered by "Gadgil Assurances" as con-
tained in the Second, Third and Fourth Reports or t:le Committee on 
Government Assurances presented to the House during the 'f'ourth Lok 
Sabha so far should be called for from the Government to enable them 
to have a correct appraisal of the extent of implementation of llle "Gadgil 
Assurallce~" . 

MEMORANIM NOS. 55 AND 58 

Implementation of certain aSSUrances given by the Ministe'r of Sfllte for 
Petroleum and Chemicals in reply to lialf-an-hour discU.J,f;on held on 
the 24th April, 1968 regarding pricing of uil. 

4. The Committee then discussed at some length the issues arising 
out of the evidence given by Shri Dhireswar Kalita, M.P., ,md the repre-
sentatives of the Ministry of Petroleum and Chemicals and Mines and' 
Metals (Department of Petroleum) on the 1st July, 1969 in connection 
with the complaint made by Shri Dhireswar Kalita agaimlt non-imple-
mentation of certain assurances given by the Minister of State for Petro· 
leum and Chemicals in teply to half·an-hour discussion held on the 24th 
April, 1968 regarding pricing of oil. TIle Committee also perused the 
replies given by the Minister ()E Petroleum and Chemicals and Mines and 
Metals to Short NotiCe Question No. 11 and the supplementaries raised 
thereon and also to lTnstarrcd Question No. 2049 on the 4th August, 
1969 regarding reduction in prices of imported crude oil. They deferred 
!urther consideration of the matter to their next sitting. 

!S. The Committee then authorised the Chairman to fix the dlte of 
the next titting some time after the 16th August. 1969. 

The Committetf then rrdiourned. 



v. Thirty-ninth Sitting 

Th~ Committee met on Monday. the 25th August, 1969 from 16.00 
to 17.05 hours. 

PRESENT 

. Shri K. Anbazhagan-Chairman 
MEMBERS 

, 
2. Shri Maharaj Singh Bharati 
!I. Shri Abdul Ghani Dar . 
4. Shri Narendra Ramachandraji Deoghare 
.5. Shri G. Y. Krishnan 
6. Shri Bhola Nath Master 
7. Maulana Ishaq Sambhali 
8. Shrimati Savitri Shyam . 

••••• ., ••. 1 

SEC1l.ETAJlIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. At the outset. the Committee discussed their futur~ programme for 
sitting during the next inter·session. After some discussion, they decid-
ed to sit on the 17th and 18th September, 1969 at 14.00 hours daily. 

MEMORANDA NOS. 55 AND 58 

Implementation of certain assurances given by the Minister of State for 
Petroleum and Chemicals in reply to half-an.hour discussion held 
on the 24th April, 1968 regarding pricing of oil. 

3. The Chairman. summing up the issues arising out of the evidence 
given by Shri Dhireswar Kalita. M.P., and the representatives of the 
Ministry of Petroleum and Chemicals and Mines and Metals (Depart· 
ment of Petroleum) on the Ist July, 1969 in connection with the comp-
laint regarding the non-implementation of the assurances given hy the 
Minister of State for Petroleum and Chemicals in reply to half-an-hour 
discussion held on the 24th AQ>ril. 1968 regarding pricing of oil. stated 
as follows:-

'''Shri Dhireswar Kalita. M.P .• during his half-an-hour discussion 
on the 24th April, 1968. arising OUt of the reply given to 
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S.Q. No. 818 on t~e 25th Mardl. 1968 regarding pricing of oil. 
had referred to hIgher prices of oil and products obtaining in 
Assam as a result of the operation of the formula under the 
Second Supplemental Agreement. According to him it was an 
auomalo~s posiLion co~sidering the fact that Assam produced 
crude 011 and refined 1t in the refineries located there. Shri 
Kalita. therefore, called for a complete and immediate revi-
sion of pricing policy and also the Second Supplemental 
Agreement of 1961 through the appointment of a Committee 
and till such time the Committee completed its enquiry. he 
desired that some ad hoc arrangements should be made so that 
'oil producing States got at least major benefit in that 
direction' . 

.In reply to the said discllssion the Minister of State for Petroleum 
and Chemicals assured the House that Government were 
equally anxious that anomalies in the existing policies should 
be thoroughly examined. Referring to the prices of kerosene 
and motor spirit. the Minister admitteli that anomalies did 
exist in their pricing and assured that. consistent with their 
obligations, Government would remove them and that they 
were seriously considering the question of aA}>Ointing a com-

';' mittee to 'go iRto this very question, whether pricing policy 
would be based on import parity or on the production cost 
or any other fair and equitable basis, of course keeping in 
mind the various commitment~ we have made.' 

.Shri Kalita in his letter dated the 28th April, 1969, addressed 
to the Speaker, Lok Sabha, complained that the Committee 
set up by the Government under the chairmanship of Shri 
Shantilal Shah, did not have in its terms of reference the 
question of pricing of crude oil and t?ereby. the Go~e:nm~t 
had gone back on their assurances given by the Minister 10 

the House on the 28th April. 1968. 

During his evidence before the Committee on the 1st July, 1969, 
Shri KaIita reiterated that the question asked by him on the 
25th March. 1968 related to IPricing of both crude oil and the 
finished products and the discussion raised by him on the 
24th April. 1968 also related to both the aspects. He, th~-

,(' fore. maintained that by not referring the question of revle;' 
of pricing policy of crude oil to the Shantilal Shah Comnut-
tee the Government had gone back from their assurances to 
the House in this regard. 
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The representatl\'c of tbe Ministry of Petroleum and Chemicals. 

(Shri oM. V. lUjlfade), during the course .of. bii evidence be· 
fOl'e the COIJllI)ittee. ha.d stated that the then Miz»$ter .of State 
for Petroleum and Chemicals' ilJ. his r,eply to the' balf.an.hour 
discussiQn on'the 24th April. 1968 had referred .only to product 
pricing and that his assurance for appointment of a Commit· 
tee to go into the question stood implemented with the aa.l-
pointment of the Shantilal Shah Committee, He also con· 
tended that the question of pricing of crude oil was not dis-
cussed by the Minister during the &aid di~u5!iiDn. When con· 
Jromed with the ~ific recommendation made by the Esti-
mara Committee {1967·(8) in their Fi{ueUJ Report that 'a 
CQmmittee cDnsisting of experts in petroleulJ\ .echnology. 
costing and financial matters tD review the whnle basis .of 
pricing of crude ami petrDleum products be af>IK,jRted' the 
representative of the Ministry had itated that the following 
reply had been. sent by Government tD the above rec:ommenda-
tion of the Estimates Committee:-

'A Committee under the Chairmanship' .of Shri Shantilal Shah, 
M.P., has been set up recently to examine the pricing of 
petrn!eum products. That Committee has been sperifically 
requested to examine whether the prices of products can 
be fixed .on .other than import parity basis. If the recom-
mendation of the Committee is in the ner,ati"e. it would 
broadly follDw that crude oil prices must conform to the 
same pattern. If, hnwever, a departure from im~){)ft parity 
price is found feasible for petrowull1 prodLicu. thell lhe 
question of appointing a Committee for the pricing of indio 
genous crude will be examined on receipt .of the report ,)f 
the Committ.ee refcrrcll to above.''' 

In view of the ab()ve. ule Chairnlan pointed out that the limited quc~· 
tion before the Comwittee was (a) whether any as~uraru:e had been 
given by the then Minister of State I(jr PetrDleum and Chemicals in reply 
to the said discussion that the ('..ommittee proposed to be set up by Gov-
enupent would go into the .question of pricing policy of crude qil, and 
{b) if.o. whether the same had been satiafa.ctoril'y implemented. From 
die proreedi,Dga of the haJ£..aJ;t-bou.r dili.cuWon otaised .or. ~ 24th April, 
1968. it JjlU quite evident tbu no categorical a.'iSurauce il$ s.u.ch wa~ given 
by tfle NiniJtec oI State £or P~trolewn and CbemiCllJ,a tD Tder the ques-
tian of pricing poljcy ol qude .oil to the Sbantilal Shah . Committee. 
n~. tllere wu no bee in the con,t.en,tion of Shri ~lJLa 1Jlat Govern· 
men.t WwJ &One back 011 the .aIIsW'aocc,given by $e Mjn~r 10 the House-
by not including in the terms of re£erepce of the Shal}ulal SJJ.ah Commit-
tee the question of pricing .of crude nil. . 
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Moreover, the Estimates Committee (1967-68), which had also made 

a specific r.ecummendation in their Fiftieth Report calli~ upon the Gov· 
emment to ~point a Committee to review the whole basis of the pric-
ing of crude as wen as of products, were still seind of the matter and 
they hall yet to present their 'At:tion Taken Report' to th~ House on 
the aforesaid report. 

4. The Committee then discussed at some lel~gth the summing up 
given by the Chairman and agreed with the viwes expressed by the {."'hair· 
man in this behalf. They, however, felt that Government. in their own 
wisdom, should have referred the review aspect of the pricing policy in 
respect of crude oil also to the Shaluila! Shah Committee, particularly 
in view of the very dear recommendation of the Estimates Committee 
to that effect and also in deference to the persistent demand made on the 
Hoor of the House instead of dilly·dallying the matter till the Report of 
the Shantilal Shah Committee was madt> available to G~ment. 

MEMORANDA NOS. 54 AND 59 

Implem~nUztwlf of IlSsurances given by the Ministry of St.'lte for Home 
Affairs in regard to the reinstatement of temporary Central Govern
ment f'mfJ1o),('('s who participated in the slrihe on the 19t1l Sf'ptem. 
ber, 1968. 

5. The Committee then took up further consideration of the Iruer 
dated the 15th April. 19G9 from Shri S. M. Banerjee, M.P .. addressed [0 

the Speaker. wherein he had complained that certain assurances given by 
the Minister of State for Home Affairs in the course of his state-
ments made in the House on the 13th, 14th and 28th March, 1969 re-
garJillg reinstatement of tempor:lry' Central Government employ~es who 
had been discharged from service for participation in the Central G~v. 
emment ema>loyees strike on the 19th September, 1968, were not hemg 
implemented by Government. The Committee perused the statement !ur-
nished by the Ministry of Home Affairs in pursuance of the observatIons 
made h\' the Committee at their sitting held on the 2nd July, 19(i9 and 
noted tllat out of the 3528 temporary employees discharged from service 
2(i07 temporary Government employees had since been reinsl<lted, as on 
the 25th July. 1969. They also noted the following reasons .a(~\.allced 
by the Ministry of Home Affairs for not reinstating the remalOlIIg 921 
employees:-

...... tlie temporary c:l_j)loyees not so Car reinsia.ted in sen'ice ha~: 
not Cul611ed the pre.wnditions Cor their relOstatement ~s .Ial 
d 'th statement made by the Minister in the MlntStl1 

own 10 e 'I 1969" 
of Home Affairs in the Lok Sabha on the 50th Apn , ' 
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6. The Committee were glad to note that a large n~lmber of temporary 
Government e1lIIf>loyees had been reinstated and it was only in those 
cases where the complaints were of violence. intimidation or active in-. 
• ligation that the employees were not eligible for reinstatement in service. 

7. The Committee then perused the Table showing the position of pen-
ding assurances a.~ on the 25th July. 1969 after tak.ing into account the 
statements laid in implementation of the assurances on the Table of 
the House on that day. The Committee were distressed to note that in 
.pite of repeated recommendations; made by them and their predecessor 
Committees. Ministries/Departments of the Government of India had fail-
ed so far to liquidate the remaining 8 assurances pertaining to the Third 
Lok. Sabha and 2321 outstanding assurances relating to First to Seventh 
Session of Fourth Lok Sabha. The Committee desired that the Depart-
meilt of Parliamentary Affairs might be asked to impress UjpOn the con-
cerned Ministries/Departments of the Government of India once again 
to clear the back log of the outstanding assurances without any further 

delay. 

The Committee then decided to sit at 16.00 hours on Friday, the 
~9th August. 1969 to consider and adopt their draft Sixth Report. 

The Committee then adjourned. 



VI. Fortieth Silting 

The Committee met on Friday, the 29th August, 1969 from l!UO t. 
16.W hours. 

PRESENT 
Shri K. Anbazhagan-Chairman. 

MEMBERS 

2. Shri Abdul Ghani Dar 
3. Shri Samar Guha 
1. Shri Kanwar Lal Gupta 
5. Shri Bhola Nath Master 
Ii. Shri C. Muthusami 
7. Shri A. S. Saigal 
8. Shrimati Savitri Shyam. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee took up consideration of their draft Sixth Report. 
After some discussion, the Committee adopted it and decided to present 
it to the House on Saturday, the lJOth August, 1969. 

lJ. The Committee also decided that the verbatim proceedill~ of their 
sitting held on the 1st July, 1969 when Shri Dhireswar Kalita, M.P., and 
official witnesses were examined in connection with the letter dated the 
28th April, 1969 from Shri Dhireswar Kalita. M.P., addressed to the 
Speaker, Lok Sabha re: the non·implementation of certain assurances 
given by the then Minister of State for Petroleum and Chemicals in reply 
to the half-an·hour discussion held on the 24th April, 1968 regarding the 
pricing of oil, should be printed and laid on the Table of the House 
along with their Sixth Report. 

4. The Committee authorised the Chairman, and, in his absence. 
Shri A. S. Saigal to lay the Evidence and also to present the Sixth Report 
to the House on Saturday, the lJOth August, 1969. 

5. The Committee then considered their future programme of work 
and decided to sit daily at 15.00 hours on the 10th and 11th September, 
1969 instead of on the 17th and 18th September, 1969, as earlier fixed. 

The Committee then adjourned. 

(. I 

2025 (E) LS-S. 
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APPENDIX 1 
(Vide para 5 of report) 

Statement shorJ1i,., the position of tlJSJWantes as ",. ~s-8-I¢9 
(i) Assurances p.rtainm, to the Third Lok Sabha l· . :\ 

Session 

I ---------------------
1st Session, 1962 
2nd Session, 1962 
3rd Session, 1962-63 
4th Session, 1963 
5th Session, 1963 
6th Session, 1963 
7th Session, 1964 
8th Session, 1964 
9th ~ession, 1964 
loth Session, 1964 
11th Session, 1965 
12th Session, .1965 
13th Session, 1965 
14th Seasion, 1966 
15th Session, 1966 
16th Session, 1966 

TOTAL 

62 

No. of No. of No. of 
assurances assurances· assurances 

referred implemen- outstanding 
10 ted 

Committee 
of 

Fourth 
Lok 

Sabha 

2 3 

.. 
... 3 
I 1 
1 1 
I I 

4 4 
2 1 

4 3 
25 23 
20 19 
30 28 

------
92 84 

------_. 

4 

I 

2 

I 

2 ---8 
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(ii) Assurances pertaining to the Fourth Lok Sallha 

No. of No. of No. of 
Session assurances assurances assurances 

called out imple- out- : 
mented/ 

dropped 
standing 

1 2 3 4 

--------------------------
1St Session, 1967 

2nd Session, 1967 

3rd Session, 1967 

4th Session, 1968 

5th Session, 1968 

6th Sessi"on, 1968 

7th Session, 1969 

·Provisional. 

TOTAL 

------

------

us 118 7 

·934 876 58 

581 516 65 

1469 1228 ~I 

1136 826 310 

687 474 213 

1804- 377 1427 ----..;------
6736 4415 2321 



DHIR.ESWAR KALIT A 
MEMBER OF PARI.IAMENT 

(Lok Sabha) 
The Speaker. 
Lok Sabha. 
New Delhi. 
Dear Mr. Speaker, Sir, 

APPENDIX n 
(Vide para 6 of Report) 

10, Windsor Place, 
NEW DELHI 

April 28, 1969. 

On 24th April, 1968 I raised an half-an-hour discussion on the basis of 
a question on 25th March, 1968. My question was: whether pricing of oil 
in India is determined on Persian Gulf parity basis? The Government 
~nswered that it was determined on that basis. My half-an-hour eliscus-
sion was raised to change this policy as it hit our economy and the crude 
oil producing States were incurring heavy loss. This is being done in 
pursuance of an agreement Onown as the Second Supplement Agreement 
of 1961. In the discussion the Government of India spokesman. Shri 
Ilaghuramiah, the then Minister of State in the Ministry of Petroleum 
and Chemicals conceded in the following words to set up a committee to 
go into this very question, whether the pricing policy shou It! be based on 
import parity or on the production cost or on any other fair and equi-
table basis: 

"At the end, if you still have any doubt. I shall be happy to clear 
them. Government are seized of the problem. We are anxious 
to solve it. Consistent with our obligations, we will remove 
the anomalies. We will be the first persons to remove them. 
If you hear to the end. you will be satisfied with what the 
Government proposes to do in the matt~r. I am only 
trying to explain the historical background. It is not hecau!e 
of the whim of Shri Asoka Mehta or myself tlut we are {ollow-
ing this policy. It has become inevitable in the course of 
certain commitments made in the past and thi;, matter hal 
been thoroughly gone into by the various committees. 

"As the han. Membebr know~, in the case of motor spirit and kerO-
sene, we recently introduced a policy Of uniform freight frofll 
ex-Digboi and this has slightly reduced the prke. It ha~ not 
solved the problem; I agree; the anomaly is there. If yOU t~ke 
ex-Bombay it is cheaper than ex-Calcutta because from PersIan 
Gulf to Calcutta the freight is more. In places for which the 



... 
delivery lPOints are based on ex-Bombay the same stuff' i" 
cheaper than in places for which the delivery points are based, 
at ex-Calcutta_ Therefore the anomalies are there and the 
Government are seriously looking into this maLter. At a 
matter of fact, J do not know whether I should c:ongratulat~ 
the hon. mover of this debate for having anticipCIled the 
determination of the Government. GovernmclH are very 
seriously considering the question or appojntill~ a committee 
to go into this very question, whether the pricing policy shoulc} 
be based on import parity or on the productioll COH or 011 any 
other fair and equitable basis. of course k/'epinl.{ in mind the 
various commitments we hav/,. made, and I hCJpe that very 
soon an announcement will he mllde to that etTect." 

But in spite of the above announcement made on the floor of the 
House, it is utterly suprising amI disappointing to nole that the Ministry 
of Petroleum and Chemicals should have come out with the following 
notification dated the 14th .Tune, 196R: 

"No. IQI (22) 16S-PPD. The G,overnment of India Resolution No. 
101 (26) In5-PPD dated the 1st February, 1966, sets out the prlcmg 
arrangement for petroleum products which is in force up to 31st Decem-
ber, 1908, and, may be extended for such further periuu as may be 
decided upon by the Government. 

"2. The Government of India has now decided to set up a Commit-
tee to determine the ceiling selling prices ex-companies stortlge points of 
variow petroleum products in India, to be applied from the date of 
termination of the existing arrangements. 

"S. The Committee will examine and report upon:-
(i) the determination of the ex-refinery prices of reline" petroleum 

products, including bitumens, produced by the refineries, 
whether on the basis of import parity as hitherlt, or by the 
adoption of the cost of production aA the basil, or ,in an" 
other appropriate manner, with due' regard . to the Govern-
ment assurances having a bea~ on the subject; 

(ii) 

(iii) 

with reference to (i) the feasibility of introdudng uniform 
prices on all-India or on a regional basis; . 
the feasibility of making all refineries (indudillg the mland 
refineries) as the pricing points and the measure to be adopted 
to ensure that interests of the inland refineries are nO( ~~r~-
Iy a:ikcted in consequence of the adoption of such. a prm~l~ e, 
teg.ard in thil connection, being had' to the baSIS of pncmg 

" itidigenous cmde; I 
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(iv) the determination of the ceiling selling prices in respect of 
lubricating oils. greases and specialities; 

(v) the determination of marking and distribution charges and 
profit on the marketing operations and their allo,-ation to the 
products mentioned in (i) and. (ii) above due account being 
taken also of the eJqperience of the IOC in this behalf; 

(vi) the determination of landed prices in respect of si01il3r pro-
ducts which may be imported; 

(vii) the determination of the. rates of dealers' commission j n respect 
of Motor Spririt and High Speed Diesel Oil with due regard 
to the representation of the F'clleration of the All Indilt 
Petroleum Traders. 

"4. The Committee will ascertain and take into considel'::lion the 
.. iews of the State Governments and other interests concerned as may be 
found desirable. 

"5. The composition of the Committee will be as folluws: 
(i) Shri Shantilal H. Shah 

(ii> Shri B. N. Adarka~ 
(iii) Dr. B. Natarajan 
(iv) Shri N. Krishnan. Chief Cost Accounts Officer. Ministl"Y of 

Finance (Department of Expenditure) New Delhi-I. 
"6 ......... . 
"7 .......... . 
"S. The Committee will met as often as may be considered necessary 

by the Chairman and shall submit its report to Government by the ~ht 
December. 1968. or as SOOI1 as possible thereafter." 

You will notice that the above notification nowhere coven the crude 
oil pricing. which is also at present based on import parity principle. 
Obviously the Government has gone back on its assurance. in this connec-
tion. given on the floor of the House. 

I request you therefore that I may be permitted to raise this issue on 
the flIJor of the HousCii on any day to be suggested by you. It is my 
intemioll that the Government should stick to its assurance and issue a 
fl'esh notification covering the determination by the Committee of pricing 
policy of crude oil also along with other finished product.s of petroleum. 

I hope you will look into this and allot me a day to raise this matter. 
Thanking you. 

Youn faithfully. 
Sd/- DHIR.ESWAR. KALITA. 

, ., Div. No. 598. 
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APPENDIX III 

(Vide para 7 of Report) 
GoVERNMENT Of' INDIA 

Most Immediate 

MINISTRY OF PETROLEUM & CHEMICALS AND MINES Ie 
METALS 

(DEPARTMENT OF PETROLEUM) 

No. 5/21/C,9-PPD New Delhi, the 13th May, 1969. 

OFFICE MEMORANDUM 

SU~JJ-;CT: Implementation of assurances given by the Minister of State 
in the Ministry of Petroleum & Chemicals in reply to 4 Half
an-Hour discussion held on 24-4-68 regarding pricing of oil: 

The undersigned is directed to referao the Lair. Sabha Sectt. O.M. No. 
12/5/4/69-Q dated the ~Oth April, 1969 on the above subject and to say 
that althou~h in the half-an-hour discussion on 24-4-68, Shri D. Kalita 
made a reference to the pricing of crude oil as well as of products. in 
his reply the Minister of State in the late· Ministry of Petroleum Be Chemi-
cals kad dealt with the pl'icing of petroleum pl!Gducts only !ince ,the' 
Hon'hle Member had raised a discussion on prices of MOLor Spirit. 
Kerosene and Furnace Oil eoc. prevailing in Assam. It was in this 
context that the Hon'ble Minister had referred to the Government'. 
propq,aJto set up a Cormnittee to go into .the pricing policv,to be ·follow-
ed in respect of petroleum products, which is clear even from the extract . 
from the Minister's speech reproduced in Shri KaHta's letter dated 28th 
April, 1969. In the circumstances, it is obvious that no assurance , ••• 
giv.~nby the Hon'hle Minister regarding; the appointment of a Committee 
to ,go into the qeustion of pricing of crude oil. 

This position may kindly be brought to the notice of the Committee 
on' Government Assurances.· 

TO 
Shri M. C. Chawb. Dy. Secy .• 
Lok Sabha Secretariat, 
Parliament Hou~, 
NEW DELHI. 

Sd/- (K. G. Paranjpe) 
Deputy Secretary to the Govt. of IndiA. 

, 
.~ .. .J 



APPENDIX IV 

(Vide para 12 of Report) 

S. M. BANERJEE, 
MEMBER OF PARLIAMENT 
(Lok Sabha) 

The Speaker, 
Lok Sabha. 
Sir, 

I HI, North Avenue. 
NEW DELHI·) 

April 15, 1969. 

You are aware that two assurances were given by Shri V. C. Shukla. 
Minister in the Ministry of Home Affairs, on March 14 and March 28. 
1969, on the Floor of the House regarding implementation of Govern· 
ment's lenient policy towards the employees, both temporary and penna· 
nent who lost their job or WRO are suspended on account of 19th Septem· 
ber, 1968 strike. 

I am attachiJIg herewith a copy of the Lok Sabha Debate embodying 
theee assurances. I am also sending herewith a co!>y of the circular 
isaued by the llailway Board Gn the basis of these assurances 5tating that 
theseotrlers will not cover the temporary employees. I am further en-
closing a copy of the Home Ministry's letter dated the 15th March. 1969. 
which 'Wui8$ue<i afta' the statement of Shri V. C. Shukta. on the Uth 
Maroh, 1969 and his _uranoes on 14th March, 1969 regarding temporary 
employees. You will .DOlle that thel'e is no mention of temporary emplo-
ye«:e ex.eept those who wer>,e pn>I6Cutedunder Section 4. I. therefore, 
feel that the whole matter sbouldbe referred to the Assurances 
c..uitl.ee .eawse luch .assurmres widloat implementation created con-
fuUon in tile minds of the empi<'>yees iinparticular and publik in ~ne'<l1. 
I would, 'berefore, f'ClCIueM 'You ather to permit me to mldte a statement 
under your Direction 115 or refer this matter to the A8S\lrances Com-
mittee. Incidentally it is pointed OW that I could haV'e referred it as a 
privilege issue because by such assurances without implementation, the 
Hon. Minister has q>nlCiously or unconsciously misled the Hotlse. 

I wOllJd request }'()U to kindly -giYe an .early decision. 
Thanking you, 

Youn fairilfully. 
Stll- S.M. RANERJEE. 

Divt'!. No.S66. 



ANNEXURE 1 

EXTRAc..,'S FROM LoK SABHA DEBATE DATED 1]·4-69 

SHRI S. M. BANERJEE (Kanpur): About item No.7, Sir, I havt' 
sought your permission to raise a point. Many such assurances given by 
the Ministers have not been fulfilled. 

011 14th March, ]969, Shri Vidya (,..haran Shukla gave a solemll aSMlr-
ance in this House regarding the Government's lenient policy to be 
irnplementeci' in the case of ema>loyees who lost their jobs or slIspended, 
etc. He said: 

"Even temporary employees. It will be applicable !o them. 
Although we do Hot have reliable figures-we are working it 
out-we expect that except a few dOlen emplo)'et's, :dmost all 
of them who were suspended or discharged in p'II'8I1anCt" oJ the 
action taken after the illegal strike onJ9th Sep'emher will be 
taken back in service after this polky is implement.cd." 

'We hailed this statement and we sent telegrams to all concerned. 'We 
got dozens of telegrams welcoming it. Myself and Mr. Joshi who hau 
decided to go on a hunger strike on 24th March abandonc(l it and we-
wai'ted lPatiently. But when we got a copy of the so-called confidential 
letter dated 15th March, 1969 we realised that the temporary employees 
are not covered by this Jetter. We immediately brought it to his notice 
and he was kind enough to state on 28th March as follows: -

"What are those aggravating factors? We have already said rhat 
those aggravating factors would mean violance, active instiga. 
tion etc. Here our expectation is that barring a -few dozen 
employees. all of them, whether temporary or semi·permanent 

·or pennanent would be included and would be Te·instated." 

We thought after this, instructions will be issued to iAclude tt'mporary 
employee; also. It has not been done. U1\der Mr. Cha'Vall's instrut:-
tions, Mr. Shukla made the statement in ~od faith to help theeml')ovees. 
But unfortuna~ly this was taken aeriously by the~ployees, hy this 
House and by the country, but not by the officials of the Hom·~ l\fiuiHlry, 
They did not do anything. After this tragic incident in Cos~ipOl~ where 
tbe llHleting was held onJy'r.o rkmand the reilllitatement of teDlI)orary 
employees, tltis asaurance should be implemented forthwith. Otberwifle, 
there will be dhMna here and outside. I would request the Home Min • 

'- .. ... ".' l" '.". . " 
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rUter through you to say that this particular letter inchules temporary 
anployees. 

MR. SPEAKER: If an assurance is not implemented. there h the 
Assurances Committee to look into it. 

SHRI GEORGE FERNANDES: This is not only a· matter o[assul" 
~nce. This is a matter of implementation of Government polic:y. Hon'ble 
Idinister gives a statement and officers break it, then what should we do. 

MR. SPEAKER: Order, order. There must be a limit to the discus· 
,.ion about this. I have been allowing questions, Call inK Attention 
Notices and so many things about Central Government c;nployces. It 'is 
not as though I can issue orders (Interruption). 

SHRI GEORGE FERNANDES: You should tell them that they should 
lay something in this matter. 

SHRI HUKAM CHAND KACHWAJ: Whatever assur:tnces have been 
given, what are they going to do about them. 

SHRI S. M. BANERJEE: Shri Vidya Charan Shukla and Shri Chavan ' 
~re here. Let them make a statement. 

MR. SPEAKER: Does he mean to say that qe~ause Shri Chavan or 
Shri Vidya Charan Shukla is here he can, ask them anything and they 
will reply? I will not allow that. 

ANNEXURE II ·'1 • 

CoM' of C.P.O's Confidential D.O. iettt'!T No. E-412/65-11 datt'!d ~l.ft 
March, 1969 addressed to SII,.; G. R. Venkataraman, ny. Director, 
Establishmeni, Railway Board. Nt'!w Delhi. 

SUB:-Tok,en strike on 19/20-9-1968-action against Railway t'!rnployees. 

Rn:-Railway Board's letter No. R"(L) 68STI-76 dated 17-~-1969. 

'While para 2 (a) of Railway Board's letter cited :tbo,'e covers the 
,cases of permanent staff who are under suspension, para '5 only reiterates 
previous instructions in respect of temporary staff whose part ,pn the 
strike was limited only to absence from duty. It is, therefore, presumed 
that Board's letter cited above d@es not' envisage any action in respect 
of temporary employees, whose services were tenninated for activities 
other than mere absence. from duty on 19-9-1968. This may kindly be 

,amfirmed. 

2. A number of subordinate offices on this Railway have sought im-
plications of the term "active inlltigation" used in para 2 (a) of the 
Board's letter. With a view to having uniformity of action it would be 
desirable if the implications of this term are elaborated by the 'Board for 
guidance of all concerned. In this connection, I would invite a reference 
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to Director Establishment's D.O. letter No. E. (L) 61-ST5 dated 2-2-1901 in 
which a clarification was int"r alia given about the tenn "gross mis-
behaviour" in connection with disposal of cases of Haff who took part in 
]960 strike. The Board may like to issue similar instructions clarifying 
the term "active instigation". 

3. Another question which has arisen is the procedure that ha~ to be 
adopted in revoking the suspension of employees in telms of para 2 (a) of 
Board's letter. The point for consideration is whether in cases of arrests! 
prosecutions the departmental officers will obtain a certificate from the 
Civil Authorities that there was no complaint against the employee. 
of violence and intimidation etc. and revoke suspension on the authority 
thereof or they shall ohtain a copy of F.I.R. or ChaIJan and also weigh 
evidence themselves before taking a decision. T,he Board may also like 
to issue instructions on this point. 

ANNEXURE III 

Copy of confidential D.O. letter No. E (L) 68STI-76 dt. 11-4-69 from Sh. 
P. S. MahadeTlan, Add!. Direrto·,. Establishment, Railway Board. New 
Delhi, addrt!sst!d to SII. A. B. l.al .. CPO/No Rly .. New Delhi. 

SUB: TokP.t1 .ftrike on 19·9·GR-Action against Rai!wav F.mpl(}yet!.s. 

Please refer to your letter No. E. 412/65·" dated the !list March. 1969 
to G. R. Venkataraman on the above s)lbject . 

. The points raised in your letter are clarified parawise below: 
Para 1. The pOSition stated ,by you is confirmed. 
Para 2. In regard to the term "active instigation" and "intimida-

tion", no categorical definition is possible. However, broadly 
the activities which were defined as 'gross misbehaviour' in the 
context of the July, 1960 strike may serve as a guide in dealing 
with cases and offences like picketing and instigation of a 
coercive type or using of ahusive slogan, or issue of leaflets 
with highly objectionable matter etr.. may constitute 'active 
instigation' . 

Para ~. It is considered that if, on enquiring from the police, they 
are unable to supply any evidence of violence, intimidlltion or 
active instigation the Railway could u!le their discretion to put 
.uch employees back to duty. 

The largest number of cases pertain to Northern Railway and in view 
of Minister's statements in both Houses of Parliament, the reviews should 
be conducted rapidly. The Jatest position of employees still under IU .. 
pension or .tUl remain discharged should be furnished by 15th April. 
1969. 



ANNEXURE TV 

An extraClS from D.E's D.O. letter No. E (L) 61STI-4 dt., 2-2-1961. 

"The various charges mentioned in the statements !':tVe been gone 
into by the Board. In this connection the following clarification is 
,i\'cn: .. -

1. Abu:nCt! from duty without allthority during the strike /Jeriod. 

:For this charge. no departmental action is intended to be taken. 

2. On1.(llIising and leading a procession. 

TI,is need not be interpreted as falling within the purview of 'gross 
misbehaviour' . 

~. Addressing \ a meeting. 

This will not come within the purview of "gross misbehaviour'" in 
the present context. 

4· InstigatiO'/'l staff ,to join strike. 

In cases where the picketing and instigation have not been of a 
coercive type, disciplinary action need not be taken. 

5. U.~ing of slogans. 

Only abusive slogans need be taken notice of for the purpose of taking 
disciplinary action. 

6. IS611t (md circulation of leaflets. 

This need not be a charge for taking disciplinary action unless the 
luflets contained highly objectionable matter. 

ANNEXURE V 

Copy of Ministry of Home AUairs O.M. No. 1~/9 (S) /68-Ests (B), de. 
15-3-69 re: strike of Central· (;overmne·,t employees on SeptembeT 
19-20, 1968-follow up action regarding. 

The undersigned is directed to ref~r tQ the Ministry of Home Affairs 
O.M. No. )Sf9(S)/68-E!lt~(B) dated the 19th October, 1968 as ampli-
fied by the OM of even number dated the 29th October, ]968 in which 
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¢e Government's decisions for certain relaxations in the original 
-orders in regard to the action against the employees who took part 
in the strike of September, 1968, were communicated. Certain further 
relaxations were intimated in this Ministry's of even number dated the 
4th January, 1969. The question of further liberalisation in this matter 
has been considered again and the decisions taken by Government on 
it are indicated in the following paragraphs:-

2. (a) Except in th~ cases in which there is a complaint of vio-
lence, intimidation of public servants, local workers of their 
families or of active instigation, the orders of suspension 
against Government employees on account of arrest or pro-
secution in connection with the strike may be revoked and 
such Government employees may be reinst.tted in service. 

(b) With regard to the period during which employees were 
under suspension, their claim to pay and allowances should 

be regulated under FR 54 (8) and they should be paid pay 
and allowances equal to the subsistence allowance admissi-
ble under the rules. The period of suspension ma'Y not 
be treated as period spent on duty for any purpose under 
FR 54 (5). 

5. If any employee happens to be convicted in Court for an offence 
other than one under Section 4 of the ESMO, 1968 Act, 
namely for mere absence from duty, disciplinary action 
should be taken against him and one of the appropriate 
penalties mentioned in Rule II of the CCS (CCA) Rules 
1965 may be imposed. The penalty of dismissal or removal 
from service would, however, be warranted only in those 
cases in which the accused has been guilty of violence, inti-
midation or active instigation. 

4. It has also been decided that a careful scrutiny should be made 
of the pending prosecution cases and in cases in which there 
is not sufficient evidence, steps should be taken with a view 
to termination of the legal proceedings according to law. 
State Governments/Union Territories, Administration have 
been advised accordingly. A copy of the Wireless Message 
dated the 15th March, 1969, sent to them in this connection 

is enclosed. 

5. Under para 4 of the Ministry of Home Affairs O.M. No. l~/ 
9 (S) /68-Ests (B) dt. the 4th January, 1969. those temporar'.r 
employees whose part in the slrike was limited only to ab-
sence from duty but who 'were dhcharged because of arresl/ 
prosecution for an offence solely under Section 4 of the ESMO 
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were to be reinstated in service after strict verification in. 
each individual case irrespective ~f whether they happened 
to have been convicted or acquitted by Court for the said 
offence. Steps should be taken to ensure that those rela-
xations are implemented fully and expeditiousl'Y. The order 
of termination of services would remain operative only in 
cases in which there were stronger grounds for action. 

6. It has further been decided that cases of employees who have 
been placed under suspension under rule 10 (I) (a) of the 
CCAS (GCA) Rules, in· connection with the strike. should 
be dealt with on the lines indicatt:d in para 2 above. Where 
such pr~edings have been initi~t,ed on charges other than 
for only unauthorised. absence fro~ dul"Y, the disciplinary 
proceedings may nmtinue on the lines indicated in para ~ 
abovel 

7. Employees who are reinstated in pursuance of para 2, 5 and 6 
of this OM would also be subject to the consequences men-
tioned in the first three sub paras of para l. and para 2 of 
this Ministry's O.M. No. 13/9 (S) /68-Ests (B) dated ]0-10-68 
read with OMS of even No. dated 29-10-68 and 15·3-69, name-
ly:-

• '0 '4. 

(i) such employees' unauthorised absence from duty shall re-
sult in a break in service. 

(ii) their work and conduct will be under observation for a 
period of three years by the competent authority; and 

(iii) ~n entry will be made in the CR of the employees stating 
that they showed gross indiscipline and sense of utter ir-
responsibiliry in taking part in an illegal strike . 



APPENDIX V 
", 

(Vide para 1~ of Report) 

No. 9/56/69-.JCA 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFliAIRS 

NEW DELHI, dated the 24th April, 1969. 

OFFICE MEMORANDUM 

SUBJECT:-lrnplementation of assurances given by the Minister 0/ State' 
/01' Home Affairs on reinstatem~nt of temporary employees 
who participated in the strike un tile 19th 8ePtemIJt~r. 1968. 

The undersigned is directed to refer to Lok Sabha Secretariat Office' 
Meptorandum No. 12/5/69-Q. dated the 16th April, ]969, on the abo~e' 
,ubject and to say as in the following paragraphs. 

2. A copy of the announcement made in Parliament by Shri Vidya 
Charan Shukla, Minister in the Ministry of Home AlIa irs, on I~th 

March, 1969, and extract copies of the relevant statements made by him 
in Lok Sabha on 14th March, ]969, and 28th March, 1969, are en-
closed herewith as Annexures I, II and III respectively. Shri Banerjee 
has alleged that the assurances given by Minister in the Ministry of 
Home Affairs on 14th March, 1969, and 28th March, ]969, in regard to 
the reinstatement of temporary employees have not been given effect to. 

3. The position in this connection is that on 13th March, ]969. 
Government announced certain relaxations as in Annexure I in the' 
matter of the action against the Central Government employees who 
participated in the strike on 19th September, 1968. Paragraph S of 
this statement pertains to temporary empl.oyees. It was made clear there-
in that certain relaxations were announced in the beginning of 
Januat.Y, 1969. in respect of temporary employees, whose part in the 
strike was limited to absence from duty on September 19, 1968, and 
whose services had been terminated consequent to their arrest or prose-, 
CUtion for an offC:lce only under Section 4 of the Essential Services' 
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'Maintenance Ordinance.. It was further stated that steps would be 
'taken to ensure that these relaxations announced in January, 1969 • 

. would be implemented fully and expeditiously. It will thus be seen 
that the announcement made on 13th March, 1969, in so far as it re-
lated to temporary employees, reiterated the earlier relaxations and 
assured the full and expeditious implementation thereof. The subse-
quent statement made on 14th March, 1969, will have to be viewed 
in this context. 

4. On 14th March, 1969, in reply to certain qu.eries made l1y Mem-
bers in the Lok Sabha, Minister in the Ministry of Home Affairs statcd 
as in Annexure-II. It will he seen from this statement that, in the first 
half of his statement, Minister in thc Ministry of Home Affairs only 
stated that the new policy announced by him would be applicable to 
almost all the suspended and discharged employees as clarified in the 
.,tateml'!nt (of 13th March, 1969). It will be dear from this that he did 
not add anything on 14th March, 1969, to the statement made by him 
on 13th March, 1969. The latter portion of his statement dated 14th 
March, 1969. is in continuation of the former. Minister in the Minis· 
It'y of Home Affairs has also expressed therein his expectation that, 
except a few dOlen emp}o'Yees, almost all of them who were smpended 
or discharged would be taken back after implementation of this policy. 
However, he prefixed these remarks with the statement that Govern-
ment did not have reliable figures in their possession, and that these 
were being worked out. It will thus be seen that there was neither 
an announcement of a new policy, nor the grant of any assurance on 
14th March, 1969. 

5. The operative portion ,0£ Minister in the Ministry of Home 
Affairs's statement on 28th March, 1969. (Annexure III) is reproduced 
below:-

"Our intention ;!I to see that all thOle Government employees 
who were discharged because of participation in the 19th 
September strike are reinstated unless there are aggravating 
factors to prevent that kind of reinstatement........ We 
have already said that those aggravating factors would mean 
violence, active instiga tion, 'etc," 

It will be seen from the above that it was made abundantly clear 
that the discharged Government empldYees were to be reinstated only 
in the absence of aggravating factors. Although some of the aggra-
vating factors were mentioned by the Minister, he did not attempt any 
exhaustive, enumeration of sllch factors as is evidenced by the word "etc.". 
This statement was neither in the nature of an assurance, nor by way 
of announcement of a new policy. 



6. From what is stated above, it would be seen that there is nothing. 
in the aforesaid statement, which is in the nature of any ~lSsurance. 

Nor is there any failure to implement any so-called assurance. In the 
circumstances, there appears to be nothing warranting any reference to 
the Assurances Committee. 

7. It may, however, be stated that Shri Banerjee and a few other 
Members of Parliament had met the Home Minister on l5.th April, 
1969, in connection with the above subject. After hearing them, Home 
Minister had assured them that he would look into the matter. Accor-
dingly, the representations made by the Members of Parliament to the 
Home Minister in respect of the temporary employees are under exa-
mination in this Ministry. 

8. For the reasons mentioned above, Home Minister is of the opi-
nion that it is not a proper matter to be referred to the Assurance. 
Committee. 

To 

Self- P. V. NAYAK, 
Deputy Secretary to the Govt. of Indi.. 

The Lot. Sabha Secretariat, 
(Shri M. C. Chawla, Deputy Secretary), 

New Delhi. 

ANNEUXRE I 

Statement made by MoM.H.A. on 111th March, 1969 in connection with 
the decisions taken by Government in regard to Central Govern
ment Employees who jxzrticipated irl the strik,. of September 19, 
1968. 

On October 18, 1968, Government had decided upon certain rela-
xations in the original orders in regard to the action against the em-
ployees who had participated in the strike of September 19. 1968. Some 
more rela~tions were announced on January 7, 1969. Government 
have considered the question of further liberalisation, and have now 
decided that except where there is a complaint of violence, intimida-
tions or active instigation, the employees still under suspension would 
be permitted to rejoin duty. Liiability to appropriate ilisciplinary 
action under the Service Rules would continue in cases in which there 

. is conviction for an offence other than one under section 4 of the 
Essential Services Maintenance Ordinance, I 968/Act. namely, Cor mere 
absence from duty. 
2025 (E) LS-6 



A careful scrutiny will be made of the pending prosecution calel 
and in cases in which there is not sufficient evidence steps would be 
taken with a view to termination of the legal proceedings according 
to law. 

A number of temporary employees had been discharged on giving 
them a month's pay in lieu, of notice. The relaxations announced at 
the beginning of January had provided that such of these employees 
whose part in the strike was limited to absence from duty on Septem-
ber 19, 1968 and whose services had been terminated consequent to 

their arrest or prosecution for an offence only under section 4 of the 
Ordinance would be reinstated after factual verification. Steps would 
be taken to ensure that these relaxations are implemented fully and 
expeditiously so that the order of termination would remain onlty in 
cases in which there were stronger grounds for action. 

The cases of employees who have been placed under suspension in 
connection only with disciplinary proceedings would be dealt with 011 

the same liberalised principles as employees who have been proseCli. 
ted, and re·instatement ordered accordingly. 

Government trust that the liberal spirit in which they have taken 
these decisions would be reciprocated by the emplo'Yees through devO-
ted and diSciplined service. 

ANNEXURE II 

Extract of Proceeding~' 01 Lok Sabha dated th~ 14th Marcil, 1969, con
taining M.M.H.A.'S clarificatory statement 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI VIDYA CHARAN SHUKLA): In the statement we 
had clarified that the new policy we have announced will be applicable 
(0 almost all the suspended and discharged Government employees ..... . 

SHRI S. M. BANERJEE: What about temporary employees? 

SHRI VIDYA CHARAN SHUKLA: Even temporar-y employees. It 
will be applicable to them. Although we do not have reliable figures-
we are working it out-we expect that except a few dozen employees. 
almost all of them who were suspended or discharged in pursuance 
of the action talen after the illegal .trike Oil 19th September will be 
taken back in service after this policy is implemen'ted. 
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ANNEXURE III 

Extract tram the Debate in the Lok abha on 28th March. 1969 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI VIDYA CHARAN SHUKLA): Another question on 
which some hon. Members spoke, particularly my hon. friend Shri 
Ebrahim Sulaiman Sait and Shri MandaI. was regarding the Government 
employees. I have had the honour of making a statement here the other 
day which gave out the policy of Government regarding these employees 
who were involved in the illegal strike of 19th September. There has 
been a little confusion about the temPorary employees. I wish to clarify 
this point. I shall not be able to say exactly when and how and which 
category would be included, but I would again emphasise our intentions 
here. Our intention is to see that all those Government employees who 
were discharged because of participation in the 19th September stn'ke are 
reinstated unless there are aggravating facton to prevent that kind of rein-
statement. What are those aggravating factors? We have already' said 
that those aggravating factors would mean violence, active instigation etc. 
Here. our expectation is that barring a few dozen emplovees, all of them, 
whether temporary or semi-permanent or permanent would be included 
and would be reinstated. 

SHRI ATAL BIHARI VA JPAYEE: When? 

SHRI VIDYA CHARAN SHUKLA: We have already issued instruc-
tions. , . 

SHRI ATAL BlHARI VAJPAYEE: Is the hon. Minister aware that 
not a single temporary employee has been taken back on duty so far? 

SHRI S. M. BANERJEE: Mav I make one submission? 1 appreciate 
the statement and the clarification on the Uth and 14th of thi5 month: 
after the statement and clarification. the Government orders were issued 
on the 15th March. Unfortunately. those orders tlo not cover temporary 
employees. We are very happy at what the hon. Minister has stated ..... 

SHRI S. M. JOSHI: Amended instructions should be issued. 

SHRI S. ,M. BANERJEE: We were very happy to hear from the hon. 
Minister that barring a few dozen employees, all the others would be taken • 
back. We hail that decision throu~hout the country. But I may point. 
out that after the orders of the I!Sth' March. were issued, of which I 
have a copy and I am sure the other Members also have got copies. we 
find that those orders do not cover temporary employees. Various autho-
rities are using' these orders to say that only permanent employees who 
participated in the strike could be taken back. 1 would :;"equest the hon. 
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Minfster to see that the lame orders which were made applicable to the 
permanent employees who were suspended should· be made applicable 
to these temporary employees alSo. That is our earnest demand. 

SHRI S. M. JOSHI: ................... . 
, 

SHRI VIDYA CHARAN SHUKLA: We have indicated our basic 
PQlicyand we shall take all these things into account. Our basic policv 
is one of sympathy; our basic policy is one of being liberal towards thf' 
Government emplo'Yees and we wish that the least number of Govern-
ment employees should be out of their jobs. We do not want that those 
who suffered on account of the illegal strike should suffer continuously 
and for ever. That is why we have embarked upon this policy of libt'ril-
lisation. Here. there are many points which have to be considered and 
settled, and we are trying to do that. The temporary employees who 
were discharged have to be reinstated; the question would come about 
what would happen to the period when they were out of job ..... . 

SHRI S. 1\1". BANERJEE: Already it has been decided to treat it as 
extraordinary leave with or without pay. 

SHRI VIDYA CHAR,AN SHUKLA: We have to settle all these thin~ 
in consultation with the various authorities, and we are trying to do that. 

SHRI ATAL BIHARI VAJPAYEE: Let him take a policy (leCision. 

SHIU VIDY A CHARAN SHUKLA: I do not know whether "n, 
temporary employees has been so far tak.en back. or not ..... . 

SHRI ATAL BIHAR1 BAJPAYEE: Not a single one has been taken. 

SHIU VIDYA CHARAN SHUKLA: But it will be done; there may 
be some delays here and there, but delay does not mean that it will not 
be done. 

SHRI S. M. BANERJEE: Not even permanent employees have' been 
tilken back. In tl'le. Delhi Administration. not a single one OUt of nearly 
2.000 permanent employees who were suspended has been tak.en back. 
as yet. 

SHRI VIDYA CHARAN SHUKLA: As far as this particular matter 
is concerned, I would request hon. Members to be a little patient. Our 
basic policy is known to them, and I am !lure they arc in agreement with 
our basic policy. It is onlv a matter of execution, and I am quite sure 
that after the execution of this policy is over, they will all be happy about 
the execution. 

\,. -



APPENDIX VI 

(vide POInt 15 of Report) 
MOST IMMEDIATE 

No. 9/56/69-JCA 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

N~ DELIHI-I, dated 28th June, 1969 

. OFFICE MEMORANDUM 

SUBJECT:-lmplemtmtation of assurances given by the Minister in the 
Ministry of Home Affairs in "egard to reinstatement of 
temporary employees who participated in the strike on 19th 
September, 1968. 

With reference to the Lok Sabh. Secretariat O.M. No. 12/5/5/69-Q. 
dated the 23rd June 1969, on the above subje<:t, the undersigned it 
directed to say that instructions have been issued to all the Ministriesl 
Departments on the lines of the statement made by the MiDister in the 
Ministry of Home Aff<tirs in the Loll Sabha on 30th April, 1969. far 
laking further action in the matter of reinstatement of the discharged 
temp~rary employees who puticipatcrl in the strike of 19th S~bar. 
J968. 

To 

Sell- B. V. DlGHE. 

Under Secretary to the Govt. of India. 

The Lok Sabha Secretariat. 
(Shri M. C. Chawla, Deputy Secretary) , 

New Delhi. 
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APPENDIX VII 

(vide para 17 of Report) 
No.9/85/69-JCA 

GoVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

NEW Dum-I. dat,.d 6th August. 1969. 

OFFICE MEMORANDUM 

SUBJECT:-lmplementation of assurances given by Minister in the Minis
try of Home Affairs in regard to reinstatement of temporary 
CentrtJl Government employees who participated in the 
Strike on the 19th September. 1968. 

The undersigned is directed to refer to the Lok Sabha Secretariat 
O.M. No. 12/5/!l/69-Q. dated the 11th July. 1969; on the above subject. 
and to forward herewith 20 copies of a statement (Annexure) giving the 
information asked for therein. It may be added that the temporary 
employees not so far reinstated iri service have not fulfilled the pre-
conditions for their reinstatement as laid down in the statement made 
by the Minister in the Ministry of Home Affairs in the Lok Sabha on 
~Oth April. 1969. 

To 

Sd/- B. V. DIGHE. 
Under Secretary to the Govt. of Intli •. 

The Lok Sabha S~cretariat. 
(Shri M. C. Chawla. Deputy Secretary). 
New Delhi. 



ANNEXURE 

Sraw,.mr showing the number of temporary employees discharged aud the 
Plumber reinstated and the number "ot so far reinstated 

, (al 0" 25-7-69). 

S. Name of Ministry/Department 
No. 

2 

No. of No. out 
temporary of Col (3) 
employees reinstated 
discharged 

from 
service. 

3 4 

No. not 
so far 

reinstated 

5 ------------...-------------
I. Ministry of Defence .. 
2. Min. ofFocd, Agr., C. D. and Co-

op. 
3. Deptt. f Posts & Telegraphs 
4. Planning Commission . 
S. Deptt. of Company AtraUs 
6. Min. of Petroleum & Chemicals 
7. Deptt. of Parliamentary Affairs 
8. Ministry of Law 
9. Deptt. of Social Welfare 

10. Min. of Irrigation & Power 
I I. Min. of Information and Broad-

casting . . . • 
12. Min. of Health, F.P. & U. D. 
13. Ministry of Home Affairs 
14. Ministry of External Affairs 
IS. Min. of Edu .. & Youth Services 
16. Deptt. of Cabinet Affairs 
17. Deptt. of Communications 
18. Min. of works, Housing and Supply 
19. Indian Audit & Accounts Deptt. 
~O. Ministry of Railways 
21. Union Public Service Commission 
2~. Min. of Tourism & Civil Aviation 
~3. Min. of Transport & Shipping 
~. Ministry of Iron & Steel 
;as. Ministry of Finance 
;a6. Deptt. of Mines & Metals 
27. Deptt. of Rehabilitation 
~8. Deptt. of Labour & Employment 
:19. Deptt. of Industrial Development 
30 Ministry of Commerce 

503 

4 

16 
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3 

16 

442 

317 
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